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REPORT FILED ON BEHALF OF CPCB/ RESPONDENT NO.2

1. Background:

The Hon’ble NGT(SZ), Chennai in its order dt. 09.03.2023 directed as follows;

“.... 3. In the meanwhile, the learned counsel appearing for the Central Pollution Control
Board states that certain directions issued by them were not carried out by the Joint
Committee before filing the report.

4. Be that as it may, let the Central Pollution Control Board point out what are all the
directions they had issued earlier to the Joint Committee and if they are not carried out, let
the Central Pollution Control Board take up the exercise and file an independent report. If
they are not in agreement with the Joint Committee’s report, they may also file a dissenting

note...”

2. Status of Interim Joint Committee Report

The Hon’ble NGT(SZ), Chennai in its order dated 30.09.21, constituted the Joint Committee
comprising of Senior Officials from MoEF&CC, CPCB, SEIAA, TNPCB and Mining and
Geology. The Assistant Director, Mining and Geology Department, Salem District made as

nodal agency and directed the Joint Committee as follows;

“.... The Committee is directed t0 ascertain as to whether (1) Respondents 11 to 15 are
having proper environment clearance and other permissions required under the
environmental laws, (2) If they are having, whether they have committed any violation of the
conditions imposed, (3) whether the pollution Control mechanism provided are sufficient to
curb the air and noise pollution, if not what is the further remedial measures to be taken to
mitigate the situation (4) whether Respondents 11 to 15 are using explosives other than the
permissible one and also doing drilling than the permitted limit thereby causing heavy noise
pollution and vibration in that area (5) whether on account of their operation, the ground
water level in that area is affected (6) due to the alleged dust pollution whether any damage
has been caused to the nearby agricultural fields, (7) on account of the violations whether

any environment damage has been caused and if so, assess the environmental damage and
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also assess environmental compensation apart from suggesting remedial measures for
restoring the damage caused to environment and (8) whether any excess mining has been
done other than in the permitted area and also within the mining area but in prohibited area
such as in safer zone and buffer zone to be provided as per the mining lease, if so what is
quantity of excess/illegal mining and assess the value of the same as mentioned in Common

Cause Case to be recovered from persons responsible for the same...”

In compliance to the said order, the Interim Report of the Joint Committee was filed by the
Nodal Agency during March 2022. The copy of the Report is attached as Annexure 1. The
Joint Committee sought further time to carry out the monitoring and assess the environmental

damage.

Thereafter, the first final draft report was sent by the DD Mines on 18.02.2023 and
subsequently, it was informed that certain directions of Hon’ble NGT has not been complied
w.r.t to monitoring of SPM in crushers to assess the pollution control mechanism adopted,
usage of explosive & its vibration during blasting, and requested to obtain information from
damage to agriculture, Health etc. from concerned departments for assessment of damage.
Nodal agency has again communicated the draft final report for signature on 08.03.2023 in
which the above said information were not included as per the direction of the Hon’ble
Tribunal

The status of actions executed by the Joint committee w.r.t directions of Hon’ble NGT(SZ)

are as below;

NGT Directions Status of compliance by Joint committee

(1) respondents 11 to 15 are having proper | The unit wise violation observed are
environment  clearance  and  other | submitted in the interim report
permissions required under the

environmental laws

(2) if they are having, which they have
committed any violation of the conditions

imposed,
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whether  the Control

3)

mechanism provided are sufficient to curb

pollution

the air and noise pollution, if not what is the
further remedial measures to be taken to

mitigate the situation

To verify the adequacy of pollution Control
mechanism it is required to monitor the
Suspended Particulate Matter (SPM) from
any process equipment of stone crushing
unit. As a Committee member of CPCB
suggested to carry out the monitoring of
SPM to ascertain the adequacy of pollution

control Mechanism installed.

TNPCB has not facility to monitor.
TNPCB conducted PMsip in
ambient air which is not related to ensure
the

However,

adequacy of pollution  control

mechanism.

The noise monitoring is conducted and
found meeting with prescribed standards.

In addition to The pollution control
mechanism is provided by the crushers and
additional measures suggested are to
develop the green belt around their premises
and to install arrangements for water
spraying on road surface to arrest the
fugitive emission due to frequent movement
of trucks. Also, Chute is to be provided for

the material falling through conveyor belt.

Monitoring of SPM is not carried out to
assess the adequacy of pollution control

measures carried out by the crushers.
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(4) whether respondents 11 to 15 are using
explosives other than the permissible one
and also doing drilling than the permitted
limit thereby causing heavy noise pollution

and vibration in that area

TNPCB carried out noise monitoring and in
its report it is stated that the Noise level are
found to be within limit as compared to the
prescribed standards of commercial &

industrial area.

Usage of explosives and vibration are
coming under the preview of Mining and
Geology  department.  Hence, Joint
committee suggested to carry out the
activity by the Mining and Geology
department or through reputed institutes
such as NIRM, Anna University etc.,
which is not carried out yet.

Mining & Geology has not provided any
information on using of explosive &
drilling carried out by the mines as per

their mines permission.

(5) whether on account of their operation,
the ground water level in that area is

affected

As per the information’s w.r.t ground water
level obtained from the Water Resources
Department, ground water Division, Salem
submitted in the interim report. As per the
report, water table in the subject area is
about 16 to 18 meter depth below ground
level as per the monthly water table level
and presently no impact in the ground water
level. Whereas it is stated that some crusher
mining was carried out up to 18 m, further
allowing of mining activity may impact the

ground water level.
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(6) due to the alleged dust pollution whether
any damage has been caused to the nearby
agricultural fields

As per the Horticulture department report,
more than 100 acres of mango trees are
being cultivated around the mining &
crusher area, Further, 25 to 30 years aged
mango trees are affected by leaf blight due
to staining of dust on leaves due to
continuous quarry and crusher operation and
further affect the photosynthesis of mango
trees & there by cause loss of productivity.

In order to assess the damage to
agriculture activity, Nodal agency was
requested to obtain further information
Horticulture for

from department

assessment of production loss.

(7) on account of the violations whether any
environment damage has been caused and if
so, assess the environmental damage and
also assess environmental compensation
apart from suggesting remedial measures
for

restoring the damage caused to

environment and

As per the CPCB guideline to assess the

Environmental Damages the required

information’s to be

Agricultural department, TNPCB, health

obtained from
department, the matter was discussed in the
Joint committee meeting and asked nodal
agency to obtain the information’s. And also
CPCB member requested above mentioned
information through mail for calculating the
Environmental compensation on lie of
damages caused. However, the requested
information’s were not furnished by the
Nodal Agency (Department of Geology and
Mining).

Methodology for assessing environmental
compensation is detailed in below section
3. Due to

inadequate  information

environmental compensation calculated

only for excess & illegal mining not for
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agriculture loss, Air quality damage,

Health damage

(8) whether any excess mining has been
done other than in the permitted area and
also within the mining area but in
prohibited area such as in safer zone and
buffer zone to be provided as per the mining
lease, if so what is quantity of excess/illegal
mining and assess the value of the same as
mentioned in Common Cause Case to be
recovered from persons responsible for the

same

Quantity of excess mining carried out by
Respondent 11 to 15 and illegal mining
carried out by Respondent 12 to 14 was
assessed by Mining & Geology department
and submitted in the joint committee interim
report.

Whereas, other than the above
respondents, illegal mining was observed
in the nearby areas during the joint
committee visit. The quantification of
illegal mining and person responsible for
such activities were not carried out by

Geology and Mining department

Out of eight directions of Hon’ble NGT(SZ), Chennai, five directions could not be
answered/assessed completely in the joint committee report due to inadequate information

and monitoring

Assessment of Environmental Compensation:

The Environmental Compensation is assessed for carrying out excess & illegal mining,
production loss on agriculture activity, Health impact due to mining & crushing activity,

damage to air quality.

Environmental Compensation = Total cost due to illegal/excess mining + Total cost
for Air Quality damage + Total cost for Agriculture Production loss + Total cost

due to health damage



Page 8 of 15

(i) Total Cost Assessment due to excess/illegal mining

The damage cost for excess and illegal mining referred following orders for calculating the

EC w.r.t ecological service cost and restoration:

i)

Hon'ble Apex Court in Writ Petition (Civil) No. 114 of 2014 in the matter of
Common cause Vs. Union of India and Others dated 02.08.2017, Paragraph 184
of the said judgement as under:-

" We make it clear that the material extracted either without Environmental
Clearance or without an EC or Both would attract the provisions of Section 21 (5)
of the Mines and Minerals Development Rules Act and 100 % of the price of
illegally or unlawfully mined mineral must be compressed by the mining

leaseholder".

Para 31 of the Hon'ble National Green Tribunal Principal Bench order dated
4.1.2019 in O.A. 110 (THC)/2012 titled as "Threat to life arising out of coal
mining in South Garo Hills District Vs. State of Meghalaya & Ors." read as
follows: -

"Paying capacity and the among which may act as deterrent to prevent further
damage is also well recognized. Net present value of the ecological services
forgone and cost of damage to environment and pristine ecology, the cost of
illegal mind material and the cost of mitigation and restoration are also relevant

factors. The committee may go into aspects to determine the final figure.

The Hon'ble Tribunal in its order dated 25" March 2015 in OA 73 of 2014 has
ordered as follows:

"No one has been thought of restoration of the area in question to break to some
extent if not completely. Restoration of ecology and environment in question
serious steps are required to be taken for cleaning polluted water bodies and
ensure that no further pollution is caused by this activity and activity which would
be permitted to be carried on finally including transportation of coal. On the basis
of “Polluter Pay Principle”. We direct that State Government Shall in addition to
the royalty payable to it shall also collect 10% on the market value of coal for

every consignment.
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The Department of Mining has calculated Net Present Value (Market value) revenue loss as
per the G.0.Ms.No.107 Industries (MMC.2) Department dated 06.07.2017, and
G.0.Ms.N0.183 Industries (MME.1) Department dated 28.12.2017, the value of the mineral
quarried and transported in the leased out and non-leased out area.

The assessed EC considering all above is as tabulated,;

Sl Name of the lessee | Cost Calculated Cost of the Total
No. based on the total ecological Environmental
quantity of mineral | services foregone | Compensation
quarried and | and the cost of
transported in | mitigation and (B +C)
leased out and non restoration)
—leased out area (10% of B)
(Rs.) (Rs.) (Rs.)
(A) (B) (©) (D)
1 Tvl. Sri Parasakthi | 3,48,23,675 34,82,367.50 3,83,06,042.50
Crusher Private
Limited -R-11
2 Tmt. K. Neela — R- | 1,97,21,503 19,72,150.30 2,16,93,653.30
12
3 Thiru. T. Kasivis | 5,54,48,903 55,44,890.30 6,09,93,793.30
wanathan — R-13
4 Thiru. Selvakumar — | 15,50,58,692 1,55,05,869.20 17,05,64,561.20
R-14
5 Thiru. B. Gokulnath | 3,10,751 31,075.10 3,41,826.10
-R-15
Total 29,18,99,876.40

(i)  Mechanism for Assessment of Damage due to crusher operation:

The following parameters for assessment of damage relevant to stone crusher was developed
in the matter of OA No. 739/2018 and same mechanism is used for damage assessment in the
said area for stone crushers.

a) Damage due to the Air Quality

b) Damage Assessment of Health Issues

c) Agriculture Production loss
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a) Damage to the Air Quality

Damage to the air quality in Monetary terms/ Environmental Price Rs./day is calculated as

follows;

Damageaq (Rs/day) = (Loadpmio X EPpm10) + (Loadpmz.5 X EPpm2:5)

As per the TNPCB report, Ambient Air Quality PM10 are found to be within limit during
the operation. So damage is not assessed for Air Quality PM10. Whereas monitoring of
PM2.5 was not carried out, so in order to assess the damage monitoring of PM2.5 and

following information is required;

Concentration of PM2.5 emissions:

Mixing height of air in the affected site (in m):

Area of the affected site (in m?):

Radius Covered for Ambient Air Monitoring (in KM):
Average wind speed (in Km/h):

Period of Damage (No. of days):

b. Damage Assessment of Health Issues

Information requested to the nodal agency to obtained from state department w.r.t to health in
the said area. In case of any damage following information is required to calculate Health
Damage

The cost of illness due to respiratory illness/diseases in the affected area is estimated by
considering the base estimate reported in the reference study, by using per capita income of
both the cities i.e Mumbai as reports in the reference document and the affected area in

question, by using the following details:

Damage to health due to respiratory disesases in Rupees is to be calculated with following

formula

Damagen (Rs.) = No. of cases Reported (X) X COl affected Area
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No. of cases of respiratory illness/diseases reported based on the data obtained from the

medical facilities serving the affected area and health survey: X

Cost of illness per person in Mumbai Area (COlmumbai) In Rs. — Rs. 14378 as of 1997

* Per capita income of affected area for the year 1997 in Rs. (INCatfected area)

* Per capita income of Mumbai for the year 1997 in Rs. (INCrmumbai)

Cost of illness per person in the affected area

COl affected Area = COlmumbai X (INCAffected area / INCMumbai)

(Note: if per capita income of both the cities for 1997 is not available, the value of any year
having per capita income for both the cities may be taken and COlmumbai may also be inflated
to that year to calculate COlatfected Area)

c. Agriculture Production loss

The formula for calculating agriculture crop loss is as follows;

Agriculture Production Loss of Crop A (APLcropa) in Rs.:
APLCropA= LOSSYmXMSPCrop AEq (3)

Estimated Percentage Contribution of Stone Crushers in Yield Loss: 10%
Agriculture Production Loss of Crop A by PM;o and PM 35 (APLpmcropa) in
Rs..

APLppmcropa =APLcropa x 10% Eq (4)

Even though, TNPCB AAQ survey shows PM10 within the prescribed Standards,
Department of Horticulture in its report stated that due to deposit of dust on leaves leads to
yield loss. So in order to assess the vyield loss following information required from

Horticulture department for assessing production loss.
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i.  Average production yield of crops A in Tons/ Acre
ii.  Actual Yield of Crop A in the affected area in Tons/ Acre
iii.  Affected Area in Acres

iv.  Minimum Sale price of Crop A in Rs/Ton

Likewise, year wise information (from the year yield loss observed due to mining & crushers)
upto Year 2022 may be provided for each crop cultivated in the said area. Nodal agency was
requested to obtain the information from concerned department.

4. Observations:

I.  During the committee visit, illegal mining was observed in the nearby Porambakku
lands other than the mining area mentioned in the report. The assessment of quantity
illegally mined in porambakku land and persons responsible for this activities is also

not identified.

Photographs
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Excess mining was carried out by the lessee/ respondent than the approved quantity,
which clearly indicates violation of Environmental Clearance.

As per the report of the Ground water department, it is mentioned that the ground
water level in the area is around 18 — 20 mtrs. whereas the quarry lease granted to Sri
Parasakthi crushers Pvt Ltd. had quarried at a depth of approximately 18 meter below
ground level. Now the quarrying activities had been stopped since 2020, however the
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ground water table may affect if the quarrying activities continued beyond this depth
in future.

Horticulture department informed that the yield of crops is reduced due to dust
deposit on leave occurred from mining and crushing activities.

Monitoring of Suspended Particulate Matter (SPM) during crusher operations is not
carried to assess adequacy of pollution control measures adopted.

Monitoring of AAQ PM2.5 is not carried out. So, damage assessment could not be
calculated.

Usage of explosives and vibration monitoring is not carried out.

Out of eight directions of Hon’ble NGT(SZ), Chennai, five directions could not
be answered/assessed completely in the Joint Committee Report due to

inadequate information and monitoring.

5. Suggestions:

a)

b)

Department of Geology and mining shall take necessary action to stop illegal mining
in porombokku land other than the leased area. The person responsible for illegal

mining shall be identified and accordingly necessary action shall be taken.

In order to avoid and to keep a vigil on excess mining in the leased out areas and
mining outside the leased out boundaries, it is suggested to implement the drone
technology or Remote sensing technology for assessing the quantum of minerals
actually removed for recovering the loss of mineral revenue if any from the lessees
and invoking penal action against the lessees. The assessment through technology

may be carried out once in six months in the existing quarries and mines.

Further mining/quarry lease may not be permitted in the area, since already excess

mining has been carried out and to avoid further damage to agriculture activities as

Wy

(R. Rajkumar)
Scientist E

well as ground water.
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It is submitted that, the Central Pollution Control Board, Regional Directorate,

Chennai is new office and yet to establish the laboratory facilities. So, the Nodal agency,
TNPCB and Other State departments shall assist CPCB to obtain the information and to

carry out the monitoring. It is humbly requested to the Hon'ble NGT to direct the state

departments to provide the followings;

a)

b)

Nodal agency shall obtain the information w.r.t agriculture production loss and Health
from the concerned state departments, so that the environmental compensation may be

calculated accordingly.

Monitoring of usage of explosives and vibration are coming under the preview of
Mining and Geology department. So, the information on explosive used & drilling
may be provided and also it is suggested to carry out the activity by the Mining and
Geology department or through reputed institutes such as NIRM, Anna University

etc., since pollution control board is not equipped/ expertise with the said activities.

The monitoring of SPM during crusher operation & AAQ (PM 10 & PM2.5) may be
carried out by TNPCB through third party laboratory recognised under NABL/ EP
Act. The cost of monitoring may be borne by mining/ crushers operators or by the

nodal agency.

Under the above circumstances, it is humbly prayed that this Hon’ble National Green

Tribunal (Southern Zone) may be pleased to take this report on record and pass such

further or other orders as this Hon’ble Tribunal may deem fit and proper in the facts and

circumstances of this case and thus render justice.

Place: Chennai
Date : 29.03.2022 e d

Deponent
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Joint Committee Interim Report on O.A No.211 of 2021(S2Z)
filed before the Hon’ble National Green Tribunal, Southern
Zone, Chennai.

1.0 Preamble:

1) One Thiru.P.Palaniappan S/o.Ponnusamy, Meenangadu,
Masinaickenpatty Post, Salem District has filed an Original
Application No. 211 of 2021 (SZ) before the Hon’ble National Green
Tribunal, South Zone, Chennai regarding the pollution caused on
account of conducting of quarrying and crusher operation by 11 to

15" respondent with prayer to.

(i) To take appropriate action against the respondents 11 to
15 for the illegal quarry/crusher operations done by them in gross
violation to the conditions imposed in the relevant licenses, consent

orders and clearances.

(ii)) Damage caused by the respondents 11 to 15 to the
environment or particularly in Masinaickenpatti village and recover

the compensation for the same from the respondents 11 to 15.

(iii) Cancel the licenses, consent order and clearances granted

in favour of the respondents 11 to 15.

(iv) To close down the quarry/crusher units on account of the

serious environmental degradation caused by them.

(v) And pass such further or other orders as this Hon'ble
Tribunal may deem fit and proper in the circumstances of the case

and thus render justice.

2) It is submitted that, Vide Order dated 30.09.2021 in O.A
No.211 of 2021, the Hon’ble NGT (SZ) has constituted a Joint
Committee comprising of 1) a Senior Officer from MoEF & CC,
Integrated Regional Office, Chennai (2) a Senior Scientist from

Central Pollution Control Board, Integrated Regional Office, Chennai
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(3) a Senior Officer from State Level Environment Impact
Assessment Authority, Chennai (4) The District Environmental
Engineer of the concerned Tamil Nadu Pollution Control Board and
(5) The Assistant Director of Geology and Mining, Salem to inspect
the unit in question and submit a factual as well as action taken
report, if there is any violation found.

4) Further, it is submitted that, the National Green Tribunal,
(Southern Zone) has been directed the Committee members to

submit the report in the following aspects.

(i) whether respondents 11 to 15 are having proper
environment clearance and other permissions required

under the environmental laws,

(i) if they are having, which they have committed any

violation of the conditions imposed,

(iiil)  whether the pollution Control mechanism provided are
sufficient to curb the air and noise pollution, if not what is
the further remedial measures to be taken to mitigate the

situation.

(iv) whether respondents 11 to 15 are using explosives other
than the permissible one and also doing drilling than the
permitted limit thereby causing heavy noise pollution and

vibration in that area.

(v)  whether on account of their operation, the ground water

level in the area is affected

(vi) Due to the alleged dust pollution whether any damage has

been caused to the nearby agricultural fields

(vii) On account of the violations whether any environment
damage has been caused and if so, assess the
environmental damage and also assess environmental
compensation apart from suggesting remedial measures

for restoring the damage caused to environment

(viii) Whether any excess mining has been done other than in
the permitted area and also within the mining area but in
prohibited area such as in safer zone and buffer zone to be
provided as per the mining lease, if so what is quantity of
excess/ illegal mining and assess the value of the same as
mentioned in Common Cause Case to be recovered from

persons responsible for the same.

Page No. 19
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2.0 Meeting and planning:

As directed by the Hon’ble National Green Tribunal, Southern
zone Chennai, the following committee members had been
nominated by their respective department to cause inspection and

submit the report.

S. Name Department Designation

No.

1. | Dr.C.Palpandi, MoEF&CC,IRO,Chennai | Scientist ‘D’

2. | Thiru.R.Rajkumar CPCB, Chennai Scientist ‘D’

3. | Thiru P. Murali SEIAA,Chennai Assistant Engineer

4. | Thiru.Gopalakrishnan | TNPCB, Salem District Environmental

Engineer

5. | Tmt. R.Jayanthi Geology and Mining, | Deputy Director

Salem

The above said committee members had inspected the subject
area in question on 29.10.2021 and 01.11.2021 and during the
inspections the quarry owners, petitioner and general public were

also present.

Meanwhile the new members of the SEIAA and SEAC had
been constituted by the Government of India, Ministry of
Environment, Forest and Climate Change vide Nonfiction S.0.146(E)
dated 11.01.2022. In order to file report before the Hon'ble NGT,
New member of the SEAC Dr.P.Balamadheswaran in spite of
Thiru.P.Murali has been nominated by the SEIAA as requested by
the nodal officer vide letter SEIAA-TN/NGT//0O.A.No.211 of 2021/
2022-2 dated 03.03.2022.

Subsequently, the committee again inspected the subject area
on 09.03.2022 for field verification as discussed in the meeting
conducted through VC on 14.02.2022. During the visit Village
Administrative Officer, Firka Surveyor, Revenue Inspector, lessees,

petitioner and public were present.
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3.0 Field Observation of the Committee on direction with
regard to SI.Nos. I, IT & VIII.

1) Quarry lease granted to 11'" Respondent

The 11" respondent (i.e., Sri Parasakthi Crusher Private
Limited) have quarry lease for quarrying Roughstone in an extent of
1.37.0 Hects. of patta land in Survey No. 243/1 (Part) of
Masinaickenapatty Village, Valapady Taluk, Salem District for a
period of 5 Years vide Proceedings of the District Collector, Salem in
Roc.N0.480/2017/Mines-A dated 14.04.2018. The period of lease
from 15.07.2018 to 14.07.2023. The lessee had obtained
Environmental Clearance from the District Environment Impact
Assessment Authority, Salem vide letter No. DEIAA-DIA/TN/ MIN/
12403/2018/SLM/EC.N0.02/2018 dated 31.03.2018 and Consent to
Establish and Operate from the Tamil Nadu Pollution Control Board
under Water and Air Act on 02.07.2018. The consent is valid for
period ending 31.03.2023.

» During inspection, no quarrying activity was noticed and water
logged in position. The quarry operation was not carried out
from the past one year.

> Sign Board is maintained regarding the lease details such as
Lessee name, Lease period, Collector Proceedings order,
Environment Clearance order and etc,.

> Barbed Wire Fencing was maintained all along the boundary of
the lease hold area.

» Inadequate Green belt developed around the mine area and
crusher unit.

» As reported by the Tahsildar, Valapady it is ascertained that,
7 houses are located in Poramboke land and 11 houses are
located in patta land within 300 meter radius from the lease
granted area. These houses are not approved one.
The location of houses is shown in the map Annexed as

Annexure 1.

Page No. 21
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» DGPS Survey carried out and coordinates were taken at

thirteen boundary Points of the lease granted area and details

are as follows.

Latitude

Longitude

11° 38' 27.86611" N

78° 13' 28.48561" E

11° 38' 26.80762" N

78° 13'27.36712" E

11° 38' 25.28363" N

78° 13' 26.79193" E

11° 38' 24.70454" N

78° 13' 26.57334" E

11° 38' 24.36615" N

78° 13' 24.96005" E

11° 38' 24.02762" N

78° 13' 23.34662" E

11° 38' 23.65534" N

78° 13' 21.57192" E

11° 38' 24.97603" N

78° 13' 22.53411" E

11° 38' 26.29681" N

78° 13' 23.49625" E

11° 38' 26.98365" N

78° 13' 23.99653" E

11° 38'27.72112" N

78° 13' 24.92734" E

11° 38' 28.09512" N

78° 13' 26.53266" E

Points
No
1
2
3
4
5
6
7
8
9
10
11
12
13

11° 38' 28.20580" N

78° 13' 27.00772" E

> It was noticed that, based on the

DGPS survey an excess

guantum of Roughstone has been mined and transported over

the quantity permitted as tabulated below.

Excess
Quantity of Quantity of Difference
roughstone Quantity of | roughstone quantity of
. removed rough for which roughstone
Quantity of roughstone .
as per stone transport quarried
Sl. Lease removed as per the present ) )
N S.F.No . o . approved quarried permit and
0. Period pit dimension Mining Pl d btained t rted
(In Cbm) ining Plan an obtaine ransporte
(Upto 2022) (In Cbm) transported (In Cbm) without
P (From 1999 (In Cbm) (From 2018 permit
to 2017) to 2021) (In Cbm)
(1) (2) (3) 4) (5) (6) = (4-5) ) (8) = (6-7)
1. 243/1 | 15.7.2018 6790 Sgm
(Part) To Pit1:2840 x28= 79,520 X
1.37.0 | 14.7.2023 | Pit2:4495 x31=1,39,345 16 M 1,10,225 30,900 79,325
Hects. 2,18,865 (Avg. Depth)
=1,08,640

> It is estimated that, a quantity of 79,325 CBM of roughstone

were quarried and transported from the lease area without

obtaining transport permit in the subject area. The survey

image of the site is Annexed as Annexure 2.




2) Quarry lease granted to 12" Respondent

The 12™ respondent (i.e., Tmt.K.Neela) have quarry lease for
quarrying Roughstone in an extent of 1.00.0 Hects. of Govt.
Poramboke land in Survey No0.199/1 (Part) of Masinaickenapatty
Village, Valapady Taluk, Salem District for a period of 10 Years vide
Proceedings of the District Collector, Salem vide Proceeding
No0.80/2018/Mines-A dated 31.01.2020. The period of lease from
31.01.2020 to 30.01.2030. The lessee had obtained Environmental
Clearance from the District Environment Impact Assessment
Authority, Salem vide letter No. DEIAA-DIA/TN/MIN/15967/ 2018/
SLM/ EC. No0.38/2018 dated 05.12.2018 and consent to Establish
and Operate from the Tamil Nadu Pollution Control Board under
Water and Air Act on 07.03.2020. The consent is valid for period
ending 31.03.2028.

» During inspection, quarrying of roughstone in the non-leased
out area was detected.

> Barbed Wire Fencing was not maintained in the lease hold
area.

» The required Safety distance was not maintained to the
adjacent lands.

> Sign Board was maintained regarding the lease details such as
Lessee name, Lease period, Collector Proceedings order,
Environment Clearance order and etc.

> Inadequate Green belt are developed around the mine area
and crusher unit.

» As reported by the Tahsildar, Valapady it is ascertained that,

2 houses are located in Poramboke land and 4 houses are

located in patta land within 300 meter radius from the lease

granted area. These houses are not approved one. The
location of houses from the mining area is shown in the map

Annexed as Annexure 3.
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» DGPS Survey carried out and coordinates were taken at

fourteen boundary Points of the lease granted and details are

as follows.
Points Latitude Longitude
No.
1 11° 38' 59.83482" N 78° 13' 56.6738" E
2 11° 38' 58.22483" N 78° 13' 56.4423" E
3 11° 38' 56.61481" N 78° 13'56.2114" E
4 11° 38' 55.00500" N 78° 13' 55.9792" E
5 11° 38' 55.32211" N 78° 13' 54.3614" E
6 11° 38' 55.42862" N 78° 13' 53.8178" E
7 11° 38' 57.03853" N 78° 13' 54.0493" E
8 11° 38' 58.64853" N 78° 13' 54.2808" E
9 11° 39' 0.25842" N 78° 13'54.5123" E
10 11° 38' 59.94131" N 78° 13' 56.1302" E

» It was ascertained that based on the DGPS survey an excess

guantum of rough stone has been mined and transported over

the quantity permitted as tabulated below.

Pit measurements including of . . Excess
Quantity of Quantity of )
S.F.No, safety area. mineral mineral for qﬁ{:"t:r»;ff
S| Extent Area quarried and which uarried and
’ (in Hects.) (In Square. Meters) transported as transport q
No. . : transported
and . X per the pit permit .
. Mineral - without
lease period Average measurement obtained :
permit
Depth (In Cbm) (In Cbm)
(In Cbm)
(In meters)
(1) (2) (3) (4) (5) (4-5) = (6)
199/1 Rough | pit1:4102 x 9 = 36,918
(Part)- stone | pit2:1684 x 4 =_ 6,736 43,654 7,050 36,604
1. 1.00.0 43.654
Hects. - -
to Pit2:1684 x 1 =_1,684
30.01.2030 5.786

> It is estimated that, a quantity of 36,604 CBM of Roughstone

and 5,786 CBM of Top soil were quarried and transported

from the lease area without obtaining transport permit in

subject area.

> Further, illegal quarrying was detected in non-leased out area

over an extent of 0.13.01 Hects. of Government Poramboke

land in S.F.N0.199/1 (Part) of adjoining to the lease granted

area as tabulated below.
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Pit measurements of
non-leased out area
S.F.No, (In g;ejare
Sl. Extent Meters) ’ Total
No. (in Hects) and Mineral (In CBM)
Classification X
Average
Depth
(In meters)
1) (2) (3) (4)
199/1 (Part)
1.01.0 Roughstone 1301 x4 5,204
1. Hects.
Govt. Poramboke | Top soil 1301 X 1 1,301
land

> It is estimated that, a quantity of 5,204 CBM of Roughstone
and 1,301 CBM of Top soil
the

poramboke land. The survey image of the site is Annexed as

were illegally quarried and

transported from non-leased out in Government

Annexure 4.

3) Quarry lease granted to 13 Respondent

The quarry lease for quarrying of Roughstone was granted to
Thiru.Kasiviswanathan in S.F.No.219 (Part) over an extent of 2.00.0
Hects. in government pramboke land of Masinaickenpatty Village,
Valapady Taluk for a period from 18.06.2009 to 17.06.2019 vide
the Proceedings of the District Collector, Salem Roc.No.76/ 2009/
Mines-A dated 19.05.2009. The same was expired on 17.06.20109.
The Panchayat President Tmt.D.Megala deventhiran,
patty Panchayat had complained vide letter dated 02.02.2021

Masinacien

stating that, after expiry of the lease period Thiru. Kasiviswanathan
is operating quarry illegally. Based on the petition the subject field
was inspected the following points are noticed.
» During inspection, fresh cutting are noticed, hence it is
ascertained that as stated in petition dated 02.02.2021 quarry
activities carried out after expiry of the lease period.
» Inadequate Green belt are developed around the mine area

and crusher unit.

Page No. 25
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» There is no village site / approved layout within 300 meters

radius of the lease granted area.

» DGPS Survey carried out and coordinates were taken at

twenty four boundary Points of the lease granted and details

are as follows.

Points
No.

Latitude

Longitude

11° 38'42.19912" N

78° 13'49.93273" E

11° 38' 40.63151" N

78° 13'49.49445" E

11° 38' 39.69104" N

78° 13'49.23112" E

11° 38' 39.23413" N

78° 13' 50.81411" E

11° 38' 38.77715" N

78° 13' 52.39723" E

11° 38' 38.62724" N

78° 13' 52.91642" E

11° 38' 37.99205" N

78° 13'52.77473" E

11° 38' 37.85202" N

78° 13' 53.41905" E

11° 38' 37.15332" N

78° 13' 53.26285" E

11° 38' 36.39732" N

78° 13' 51.80253" E

==
Clelo|o|N|joju|ld|lw|N-

11° 38' 35.63991" N

78° 13' 50.34282" E

=
N

11° 38' 35.39043" N

78° 13' 49.85725"E

jary
w

11° 38' 35.69562" N

78° 13' 48.35814" E

[y
N

11° 38' 37.23873" N

78° 13' 48.87802" E

jary
Ul

11° 38' 38.31891" N

78° 13' 49.24200" E

jary
()}

11° 38' 38.63852" N

78° 13'47.62463" E

jary
N

11° 38' 38.95815" N

78° 13' 46.00734" E

jary
(0¢]

11° 38' 39.02172" N

78° 13' 45.68523" E

—
O

11° 38' 40.35314" N

78° 13'46.21633" E

N
o

11° 38'40.77723" N

78° 13'47.07824" E

N
[

11° 38' 42.35845" N

78° 13'47.46291" E

N
N

11°38'42.50805"N

78°13'47.51300"E

N
(O8]

11° 38' 42.31942" N

78° 13'49.12763" E

N
~

11° 38'42.27774" N

78° 13' 49.65105" E

> Based on the survey carried out in the above lease granted

area,

it was ascertained that,

an excess quantum of

Roughstone has been quarried and transported over the

quantity permitted as tabulated below.
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Pit measurements including Excess
of safety area. Quantity of Quantity of uantity of
S.F.No, mineral mineral for | Quantity a minerél
S| Extent Area quarried and which for uarried and
No. (in Hects.) (In Square. Meters) transported transport which qtrans orted
! and Mineral X as per the pit permit already witrF\)out
lease period Average measurement obtained penalty ermit
Depth (In Cbm) (In Cbm) imposed P
(In Cbm)
(In meters)
1) (2) (3) (4) (5) (6) (4-(5+6))=7
219 (Part) Rough Pit 1:2726 x 14= 38,164
2.00.0 Hects. 9" | pit 2:3385 x 19=_64,315 11,954 3636 86,889
1. Govt. Stone 1.02.479 1,02,479
Poramboke
land
10 Years. Pit 1:2726 x 1=2,726 i
From Top soil | Pit 2:3385 x 1=3,385 6,111 - 6,111
18.06.2009

to 17.06.2019

6,111

> It is estimated that, a quantity of 86,889 CBM of roughstone

and 6,111 CBM of Top soil were quarried and transported

from the lease area without obtaining transport permit in the

above subject area.

> Further, illegal quarrying was detected in non-leased out area

over an extent of 0.20.19 Hects. of Government Poramboke

land in S.F.No.219 (Part) of adjoining to the lease granted

area as tabulated below.

Pit measurements of
S.F.No, non-leased out area
Sl. (iIrElXIng;ts) Area Total
No. . (In Square. Meters) (In CBM)
and Mineral X
Classification Average Depth
(In meters)
1) (2) (3) (4)
219 (Part) Pit-1: 1472 x19=27,968
0.20.19 Rough | Pit-2: 266 x 14= 3,724 35 626
1. Hects. stone Pit-3: 281 x 14= 3,934 !
Govt. 35,626
Poramboke Top Pit-1: 1472 x1=1,472 2,019
land soil Pit-2: 266 x 1= 266
Pit-3: 281 x 1= _281
2,019

> It is estimated that, a quantity of 35,626 CBM of roughstone

and 2,019 CBM of topsoil

were

illegally quarried and

transported from the above subject area. The survey image of

the site is Annexed as Annexure 5.




Page No. 28
13

Further, a Precise Area Communication has been issued to
Tmt.Lakshmi Malliga W/o.Kasiviswanathan vide the District Collector
memo Roc. No0.183/2020/Mines-A dated 26.05.2020 in S.F.No.
212/3 (Part) over an extent of 1.00.0 Hectares in Government
Poramboke land through Tender Cum auction. Accordingly the
applicant had submitted the mining plan and the same was
approved. The applicant have obtained Environmental Clearance
vide No.SEIAA-TN/F.No.7847/1(a)/EC.No. 4925/2021 dated
03.11.2021 from State Level Environmental Impact assessment

Authority. However, the quarry lease not yet granted.

4) Quarry lease granted to 14" Respondent

(i) The proposed area situated in S.F.N0.199/1(P) over an
extent of 3.00.0 Hects. of Masinaickenpatty Village, Valapady Taluk
is a virgin area. The above area was brought to the tender cum
auction system and the subject quarry was awarded to
Tmt.D.Lavanya W/o.Selvakumar. Subsequently, Precise
Communication has been issued and accordingly Mining Plan was
approved. Further, the applicant Tmt.D.Lavanya W/o. Selvakumar
had obtained Environment Clearance vide DEIAA-DIA/ TN/MIN/
15970/2018-SLM-EC. N0.39/2018 dated 05.12.2018 from DEIAA
and Consent to Establish and Operate had been obtained from the
Tamil Nadu Pollution Control Board under Water and Air Act on
13.05.2021. The consent is valid for period ending 04.12.2023.
Since, the applicant Tmt.D.Lavanya W/o.Selvakumar has obtained
all statutory clearance from the authorities concerned, the lease

agreement has not yet executed with the Government.

(i) The 14™ respondent (i.e.,Tmt.D.Lavanya) have another
quarry lease for quarrying Roughstone in an extent of 0.73.0 Hects.
of Patta land in Survey No. 199/12 of Masinaickenapatty Village,
Valapady Taluk, Salem District for a period of 5 Years vide
Proceedings of the District Collector, Salem in Rc.No.521/ 2016/
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Mines-A dated 30.11.2017. The period of lease from 03.01.2018 to
02.01.2023. The Lessee had obtained Environmental Clearance
from the District Environment Impact Assessment Authority, Salem
vide letter No. DEIAA-DIA/TN/MIN/ 7253/2017/ SLM/ EC.No.
05/2018 dated 16.11.2017 and Consent to Establish and Operate
from the Tamil Nadu Pollution Control Board under Water and Air
Act on 01.12.2017. The consent is valid for period ending
31.03.2022.

» During inspection, no quarrying activity was noticed.

» Barbed Wire Fencing was not maintained all along the
boundary of the lease hold area.

» The required safety distance to the adjacent Iland s
maintained.

» Sign Board is not maintained regarding the lease details such
as Lessee name, Lease period, Collector Proceedings order,
Environment Clearance order and etc,.

> Inadequate Green belt are developed around the quarry lease
area and crusher unit.

» No quarried pits were noticed in the lease granted area.

> After verification of the office records, it was ascertained that
the lessee had obtained transport permits for 16,500 cbm of
Rough stone. But, no quarrying operation were commenced in
the lease granted area. It is ascertained that in the guise of
the above transport permit the lessee had quarried and
transported mineral from the adjacent lease expired quarry in
S.F.N0.199/1 (Part).

(iii) Another quarry lease for quarrying of Roughstone was
granted to Thiru.Selvakumar in S.F.N0.199/1 (Part) over an extent
of 3.00.0 Hects. in Government Poramboke land of Masinaicken
patty Village, Valapady Taluk for a period from 22.09.2006 to
21.09.2016 vide the Proceedings of the District Collector, Salem
Roc.No0.607/2006/Mines-A dated 27.07.2016 and the same was
expired on 21.09.2016.

Page No. 29
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» During inspection, it was ascertained that fresh cuttings are

noticed.

> As reported by the Tahsildar, Valpaady, it is ascertained that,

two houses are located in poramboke land within 300 meter

radius from the quarry area. These houses are not approved

one. The location of houses from the mining area is shown in

the map Annexed as Annexure 6.

» DGPS Survey carried out and coordinates were taken at

twenty six boundary points of the lease granted and details

are as follows.

Points
No.

Latitude

Longitude

11° 38' 53.41022" N

78°13'47.19682" E

11° 38' 52.10363" N

78°13'47.15221" E

11° 38' 51.76351" N

78°13'47.55174" E

11° 38' 50.42545" N

78° 13'46.61453" E

11° 38' 49.08731" N

78° 13'45.67742" E

11° 38' 49.00703" N

78°13'45.62124" E

11° 38' 49.64245" N

78°13'44.10284" E

11° 38' 50.27781" N

78° 13' 42.58445" E

OO (N Un|(h|W|IN |-

11° 38' 50.91323" N

78° 13'41.06604" E

-
o

11° 38' 51.54862" N

78° 13' 39.54760" E

[y
[y

11° 38'52.12734" N

78° 13' 38.16453" E

(R
N

11° 38' 53.72123" N

78° 13' 38.49073" E

(R
W

11° 38' 55.31511" N

78° 13' 38.81695" E

[y
N

11° 38' 56.27150" N

78°13' 39.01262" E

(R
Ul

11° 38' 54.86004" N

78°13' 39.37881" E

(A
)]

11° 38' 55.16552" N

78°13'40.11825" E

(A
N

11° 38' 55.29983" N

78° 13' 40.78404" E

(A
(9]

11° 38' 54.75235" N

78°13'41.10202" E

(A
o]

11° 38' 54.84094" N

78° 13'42.28632" E

N
o

11° 38' 53.74881" N

78° 13' 42.50025" E

N
[ErY

11° 38' 54.76003" N

78° 13' 43.79205" E

\Y)
N

11° 38' 54.84492" N

78° 13'43.90055" E

N
w

11° 38' 54.43181" N

78° 13'44.25303" E

N
s~

11° 38' 54.64255" N

78° 13'45.22612" E

N
[6,]

11° 38' 53.88714" N

78°13'45.13253" E

N
()}

11° 38' 53.21702" N

78° 13'46.35501" E
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> Based on the survey it was noticed that, an excess quantum

of Roughstone has been quarried and transported over the

quantity permitted as tabulated below.

S.F.No, Pit measi?f?tin;iégcludlng of Quantity of Quantity of Excess
Extent ) mineral mineral for quantity of
S| (in Area quarried and which mineral
No. Hects.) (In Square. Meters) transported transport quarried and
' and Mineral X as per the pit permit transported
lease Average measurement obtained without permit
period Depth (In Cbm) (In Cbm) (In Cbm)
(In meters)
1) (2) 3) 4) (5) (4-5)=(6)
199/1 Pit1: 8408 x 19 = 1,59,752
- Rough oo
(Part) Pit2: 2488 x 14 =__ 34,832 1,94,584 49,018 1,45,566
1. | 3.00.0 | Stone 1,94,584
Hects. Pit1: 8408 x 1 = 8,408
Topsoil | Pit2: 2488 x 1 = 2,488 10,896 - 10,896
10,896

> It is estimated that, a quantity of 1,45,566 CBM of roughstone

and 10,896 CBM of Top soil were quarried and transported

from the lease area without obtaining transport permit in the

above subject area.

Further, illegal quarrying was detected in non-leased out area

over an extent of 1.04.35 Hects. of Government Poramboke

land in S.F.N0.199/1 (Part) of adjoining to the lease granted

area as tabulated below.

Pit measurements of

non-leased out area

S.F.No,
sl. (if‘xﬁeegs) Area Total
No. ' (In Square. Meters) (In CBM)
and Mineral X
Classification Average Depth
(In meters)
1) (2) 3) (4)
199/1 (Part)- Pit 1:8294x19=1,57,586
1. 1.04.45 Roughstone | Pit 2:2141x19=_40,679 1,98,265
Hects. 1,98,265
Govt. Pit 1: 8294x1= 8,294 10,435
Poramboke Topsoil Pit 2: 2141x1= 2,141
land 10,435
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» It is estimated that, a quantity of 1,98,265 CBM for
roughstone and 10,435 CBM for topsoil were illegally quarried
and transported from the above subject area. The survey

image of the site is Annexed as Annexure 7.

5) Quarry lease granted to 15" Respondent

The 15" respondent (i.e.,Thiru.B.Gokulnath) have quarry lease
for quarrying of Roughstone in an extent of 1.00.0 Hects. of
Government Poramboke land in Survey No.241/14 (Part) of
Masinaickenapatty Village, Valapady Taluk, Salem District for a
period of 10 Years vide Proceedings of the Assistant Director (I/c) of
Geology and Mining, Salem vide Proceeding No0.184/2020/Mines-A
dated 29.12.2020. The period of lease from 29.12.2020 to
28.12.2030 and Environmental Clearance was obtained from the
District Environment Impact Assessment Authority, Salem vide
letter No. SEIAA-TN/F.No.7641/1(a)/EC No0.4424/2020 dated
05.11.2020. The Unit has obtained Consent from the Tamil Nadu
Pollution Control Board under Water and Air Act on 16.12.2020.
The consent is valid for period ending 13.09.2022.

» During inspection, no quarrying activity was noticed.

» Sign Board is maintained regarding the lease details such
as Lessee name, Lease period, Collector Proceedings
order, Environment Clearance order and etc.,

> Barbed Wire Fencing was maintained in the boundary of
the lease hold area.

» Inadequate Green belt developed around the Ilease
granted area and crusher unit.

> Based on the report of the Tahsildar, Valapady it is
ascertained that, 15 houses are located in poramboke
land and 12 houses are located in patta land within 300
meter radius from the quarry area. These are unapproved
houses one. The location of houses from the mining area

is shown in the map Annexed as Annexure 8.
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» DGPS Survey carried out and coordinates were taken at

ten boundary points of the lease granted and details are

as follows.
Points Latitude Longitude

No.

1 11° 38' 26.97772" N 78° 13'46.78543" E
2 11° 38' 25.35184" N 78° 13' 46.80581" E
3 11° 38' 25.31265" N 78° 13'45.15680" E
4 11° 38' 25.27341" N 78° 13' 43.50782" E
5 11° 38' 25.23414" N 78° 13'41.85883" E
6 11° 38' 25.19543" N 78° 13'40.22915" E
7 11° 38' 26.82082" N 78° 13'40.18931" E
8 11° 38' 26.86000" N 78° 13'41.83842" E
9 11° 38' 26.89931" N 78° 13'43.48744" E
10 11° 38' 26.93852" N 78° 13'45.13645" E

> Based on the survey carried out it was ascertained that,

an excess quantum of roughstone has been mined and

transported over the quantity permitted as tabulated

below.
Pit measurements
. . Excess
including of safety Quantity of Quantity of quantity of
area. roughstone roughstone
] - ) roughstone
S.F.No, Extent Mineral quarried and for which .
Sl. ; Area quarried and
(in Hects) and transported transport
No. . (In Square. Meters) . ) transported
lease period x as per the pit permit without
Average Depth measurement obtained permit
(In meters) (In Cbm) (In Cbm) (In Cbm)
1) (2) (3) 4) (5) (4-5) = (6)
241/14 (Part)
1.00.0 Hects. . _
1. Govt. Rough | Pit1: 278 x6 = 1,668 3,372 2,880 492
stone Pit2: 213 x 8 =1,704
Poramboke 72
land 3,372
10 Years.
From Pitl: 278 x1 =278
29.12.2020 Top soil | Pit2: 213 x1= 213 491 - 491
to 491
28.12.2030

> It is estimated that, a quantity of 492 CBM of roughstone and

491 CBM of topsoil were quarried and transported from the

lease area without obtaining transport permit in the above

subject area. The survey image of the site is Annexed as

Annexure 9.
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4.0 Observation of the Committee against each direction
given by the Hon’ble NGT (SZ) Vide Order dated 30.09.2021
in O.A No. 211 of 2021is as follows:

1. Respondents 11 to 15 are having proper environment
clearance and other permissions required under the
environmental laws.

The respondents have proper environment clearance and
consent from TNPCB except R-13 and 14 whom quarry lease not yet
granted for S.F.No.212/3(Part)-1.00.0 Hects. and 199/1(Part)-
3.00.0 Hects. respectively in the name of Tmt.Lakshmimallika and

Tmt.Lavanya.

2. If they are having, which they have committed any

violation of the conditions imposed.

a. Quarry lease granted in respect of 11" respondent
(Sri Parasakthi Crusher)

» Inadequate Green belt are developed around the mine area
and crusher unit.

> An excess quantity of 79,325 CBM of roughstone were
quarried and transported from the lease area without
obtaining transport permit in the subject area.

» Excess capacity crusher has been installed. Hence closure
issued to the unit by the Board. The unit has obtained stay

order from the Appellate authority.

b. Quarry lease granted in respect of 12'" respondent
(Tmt.Neela)

» During inspection, quarrying of roughstone in the non-leased
out area was detected.

> Barbed Wire Fencing was not maintained all along the lease
hold area.

» The required Safety distance was not maintained to the

adjacent lands.
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Inadequate Green belt are developed around the mine area
and crusher unit.

An excess quantity of 36,604 CBM of Roughstone and 5,786
CBM of Top soil were quarried and transported from the lease
area without obtaining transport permit.

A quantity of 5,204 CBM of Roughstone and 1,301 CBM for
Top soil were illegally quarried and transported from the non-
leased out area bearing S.F.N0.199/1 (Part) over an extent of
0.12.81 Hects. of Government Poramboke land which is
located western side of the lease granted area.

The crusher has been closed by Board due to inadequate Air

Pollution control measures.

. Quarry lease granted in respect of 13" respondent-
(Thiru.K.Kasiwisvanathan S/o.Kasiudaiyar)

Inadequate Green belt are developed around the mine area
and crusher unit.

An excess quantity of 67,489 CBM of roughstone and 6,111
CBM of Top soil were quarried and transported from the lease
area without obtaining transport permit in the above subject
area.

A quantity of 26,247 CBM of roughstone and 2,019 CBM of
topsoil were illegally quarried and transported from the non-
leased out area bearing S.F.No.219 (Part) over an extent of
0.20.19 Hects. of Government Poramboke land which is
located western and northern side of the lease granted area.
The crusher has been closed by Board due to inadequate Air

Pollution control measures.

. i) Quarry lease granted in respect of 14" respondent
(Tmt.D.Lavanya-Patta land)

Barbed Wire Fencing was not maintained all along the

boundary of the lease hold area.

Page No. 35



Page No. 36
21

Sign Board is not maintained regarding the lease details such
as Lessee name, Lease period, Collector Proceedings order,
Environment Clearance order and etc,.

Inadequate Green belt are developed around the quarry lease
area.

After verification of the office records, it is ascertained that
the lessee had obtained transport permits for 16,500 cbm of
Rough stone. But, no quarrying operation were commenced in
this lease granted area. It is also ascertained that in the guise
of the above transport permit the lessee had quarried and
transported mineral from the adjacent lease expired quarry in
S.F.N0.199/1 (Part).

. ii) Quarry lease granted in respect of 14" respondent-
(Thiru.Selakumar-Poramboke land)

Inadequate Green belt are developed around the quarry lease
area and crusher unit.

An excess quantity 1,45,566 CBM of roughstone and 10,896
CBM of Top soil were quarried and transported from the lease
area without obtaining transport permit in the above subject
area.

Quantity of 1,98,265 CBM of roughstone and 10,435 CBM
of topsoil were illegally quarried and transported from the
non-leased out area bearing S.F.N0.199/1 (Part) over an
extent of 1.04.35 Hects. of Government Poramboke land
which is located southern side of the lease granted area.
Excess crusher machineries has been installed in the unit and
also shifted the unit. Hence closure direction issued by the

Board.

. Quarry lease granted in respect of 15 respondent
(Thiru.B.Gokulnath)

» Inadequate Green belt developed around the lease

granted area.
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» An excess quantity of 492 CBM of Roughstone and 491
CBM of Topsoil were quarried and transported from the
lease area without obtaining transport permit in the above

subject area.

3. whether the pollution Control mechanism provided
are sufficient to curb the air and noise pollution, if not what
is the further remedial measures to be taken to mitigate the
situation.

a. M/s.Annamar Blue Metal is under closure issued by the
Board due to inadequate and Air Pollution installation. Now, the unit
has reported that it has rectified the defects. Hence it is decided to
conduct Ambient Air Quality survey in the unit after issuing of

temporary suspension of closure direction.

b. M/s.Sri Vijayalakshmi Blue Metal is under closure issued by
the Board due to inadequate and Air Pollution installation. Now, the
unit has reported that it has rectified the defects. Hence it is
decided to conduct Ambient Air Quality survey in the unit after

issuing of temporary suspension of closure direction.

c. M/s.Girisagajanya Project is under closure as per the

direction of the Board.

d. M/s.Parasakthi Blue Metals has provided excess machinery.
Hence closure direction was issued by the Board. The unit has
obtained stay order from the Appellate authority and it is in
operation. Hence, Ambient Air Quality survey is to be conducted by
the Board to ascertained the adequacy of the Air Pollution control

measures.

Presently, DEE, TNPCB, Salem is in process of obtaining
temporary revocation for assessment of measures adopted by the
crusher units. Once the revocation approval obtained, monitoring of

Ambient Air & Noise Survey will be carried out.
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4. Whether respondents 11 to 15 are using explosives
other that the permissible one and also doing drilling than
the permitted limit thereby causing heavy noise pollution
and vibration in that area.

Upon the physical verification & mark found in the quarry,
it seems to be that drilling is done properly except in the
Respondent 14 quarry (Selvakumar), one bore drilling mark was
observed.

5. whether on account of their operation, the ground
water level in the area is affected.

The Executive Engineer, Water Resources Department, ground
water Division, Salem had furnished a report as called for regarding
whether any ground water table is affected due the quarrying
activities in the Masanaikenpatti Village, Valapadi Taluk, Salem
district. It is ascertained that based on report submitted by the a
water table in the subject area is about 16 to 18 meter depth below

ground level as per the report of the monthly water table level.

Further reported that, the quarry leases granted to
1) Tmt.Lavanya in S.F.N0.199/12, 2) Tmt. Leela in S.F No0.199/1,
and 3) Thiru.Gokulnath in S.F.No.241/1 in Valapadi taluk,
Masanaikenpatti Village, the ground water table will not be affected

as they have to be quarried above ground level only.

Further, reported that except the quarry lease granted to
Sri Parasakthi Crusher Limited, quarrying activity taken in other
lease granted area is above ground level only (Approximately 20

meter).

Further, the quarry lease granted to Sri Parasakthi crushers
Pvt Ltd. in S.F.No.214/1 had quarried at a depth of approximately
18 meter below ground level. Now the quarrying activities had been
stopped since 2020, however the ground water table may affect if
the quarrying activities continued beyond this depth in future.

Report of the Ground Water Division Annexed as Annexure-10.
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Sl. | Name and address | located of Present Regional Remarks
No. of the lessee the lease status Water
Level

1. | Tmt.D.Lavanya Masinaicken | Quarrying 15m- | Water Level is
W/o.Selvakumar patty operation 20m not affected.
141/56, VMR Valapady is above BGL
Nagar, Meyyanur, Ground (Below
Salem-4. Level Ground

Level)

2. | Tvl.Sri Parasakthi Masinaicken Mining 15m- 1.At present the
Crusher Private patty operation 20m water level is not
Limited, Valapady is 18m BGL affected.
represented by its above (Below
Managing Director Ground Ground | 2.If there is no
Thiru.P.Baskaran Level Level) | further quarrying
S/o.Palaiappan operation, the
Varagampatti water level will
Village, not be affected.
Masinaickenpatti
Post, Valapady
Taluk, Salem

3. | Tmt.K.Neela, Masinaicken Mining 15m- | Water Level is
W/o.Karunan, patty operation 20m not affected.
5/156, E.B Colony, Valapady is 18m BGL
Masinaickenpatty above (Below
Post, Salem-103 Ground Ground

Level Level)

4. | Thiru.G.Gkulnath Masinaicken Mining 15m- | Water Level s
S/o0.P.Baskaran patty operation 20m not affected.
100NA Valapady is 18m BGL
Meenangadu, above (Below
Masinaickenpatty Ground Ground
Post,Salem-103 Level Level)

6. Due to the alleged dust pollution whether any
damage has been caused to the nearby agricultural fields.

After temporary revocation by TNPCB, Ambient Air quality

assessment will be carried out in agriculture field in order to verify

damage.

7. On account of the violations whether any environment
damage has been caused and if so, assess the environmental
damage and also assess environmental compensation apart
from suggesting remedial measures for restoring the
damage caused to environment.

» Environmental compensation will be assessed based on the
excess mining & mine material transported without permission

as detailed in below point 8.
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» Damage due to pollution shall be assessed after monitoring.

8. Whether any excess mining has been done other
than in the permitted area and also within the mining area
but in prohibited area such as in safer zone and buffer zone
to be provided as per the mining lease, if so what is quantity
of excess/ illegal mining and assess the value of the same as

mentioned

persons responsible for the same.

in Common Cause Case to be recovered from

Based on the DGPS survey carried out in the lease granted
area, the Top soil and Rough Stone were quarried and transported
from the safety zone, non-leased out area and excess quarrying
than the transport permit obtained in the leased out area are

calculated and tabulated below.

Excess quantum of Quantum of minerals illegally
Minerals quarried and | quarried and transported in Non-
transported without leased out area
transport permit with
S.F.No, in leased area
SI. Name of the Extent Lease
No | . Period Rough Top soil S.F.No, Rough Top soil
essee (in Hects.),
Classification stone (In Ext:ent stone (In
(In Cbm) Cbm) (in (In Cbm) Cbm)
Hects.),
Classificati
on
(1) (2) (3) (4) (5) (6) (7) (8)
1. | Tvl. Sri Parasakthi | 243/1(Part) 5 Years
Crusher Private -1.37.0 From
Limited Hects 15.7.2018 79,325 - - - -
Patta land To
14.7.2023
2. | Tmt.K.Neela 199/1(P)- 10 Years
W/0.M.Karunan 1.00.0 From 199/1 (P),
Hects. 31.01.2020 0.13.01
Govt. to 36,604 5,786 Hects. 5,204 1,301
Poramboke | 30.01.2030
land
3. | Thiru.T.Kasivis 219 (Part) 10 Years.
wanathan 2.00.0 From 219(P)
S/o0.Thangavel Hects. 18.6.2009
Udaiyar Gout. to 86,889 6,111 0.20.19 35,626 2,019
Poramboke | 17.6.2019 Hects.
land
4. | Thiru.Selvakumar 199/1 10 years
Part)- from
(3_00_)0 22.09.2006 1|399/1
Hects. to 1,45,566 | 10,896 | (Pa)- | 4 98 265 | 10,435
Govt. 21.09.2016 1.04.45
Poramboke Hects.
land
5 Thiru.B.Gokulnath 241/14 10 Years
S/o.P.Baskaran (Part)- From
1.00.0 29.12.2020
Hects. to 492 491 - - -
Govt. 28.12.2030
Poramboke
land
Total 3,48,876 23,284 2,39,095 | 13,755
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As per the G.0.Ms.No0.107 Industries (MMC.2) Department

dated 06.07.2017, annexed as Annexure-11 and G.0.Ms.No.183
Industries (MME.1) Department dated 28.12.2017, annexed as

Annexure-12, the value of the mineral quarried and transported in

the leased out and non-leased out area is worked out as follows.

Page No. 41

Total quantity of
mineral quarried and Grand Total
transported in leased Top soil
Roughstone
out and non -leased (6+9)
out area
e (in Rs.)
E?:r?: Top soil Seiginorage Cost Total Sag;r;grage ﬁ?ﬁ;rc;fl Total
(In Cbm) (In fee @ 59/- of Mineral (4+5) @33 @160 (7+8)
Cbm) per CBM @ 380 per CBM (in Rs.) per CBM per CBM (in Rs.)
1) (2) 3) “4) (5) (6) @) (8) (€)] (10)
Tvl. Sri Parasakthi Crusher Private Limited -R-11
L. 79,325 - 46,80,175 3,01,43,500 3,48,23,675 0 0 0 3,48,23,675
Tmt.K.Neela - R-12
2.
41,808 7,087 24,66,672 1,58,87,040 1,83,53,712 2,33,871 11,33,920 13,67,791 1,97,21,503
Thiru.T.Kasivis wanathan - R-13
3.
1,22,515 8,626 72,28,385 4,65,55,700 5,37,84,085 2,84,658 13,80,160 16,64,818 5,54,48,903
Thiru.Selvakumar - R-14
4+ 3,43,831 21,331 2,02,86,029 1,306,55,780 15,09,41,809 7,03,923 34,12,960 41,16,883 15,50,58,692
Thiru.B.Gokulnath - R-15
5.
492 491 29,028 1,86,960 2,15,988 16,203 78,560 94763 3,10,751
Total 5,87,971 37,535 3,46,90,289 22,34,28,980 25,81,19,269 12,38,655 60,05,600 72,44,255 26,53,63,524

5.0 Action taken

in_respect of

transportation of Minerals.

illegal quarrying and

1. Already an FIR No.756/2021 dated 31.12.2021 has been

registered

by

the

Village

Administrative

Officer,

Masinaickenapatty in the Ammapet Police Station against the

12™"  respondent for

transportation

Government Poramboke

land

carrying out

of minerals from

illegal
the

non

leased
in S.F.No.199/1 (Part) of

quarrying and

out

Masinaickenapatty Village, Valapady Taluk, Salem District.
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2. The Revenue Divisional Officer, Salem has been requested
to file a private complaint vide this office letter Roc. No. 1242/
2021/Mines-A dated 03.01.2022 before the special court
against the 12" respondent as ordered by the G.O. Ms. No.
170 Industries Department dated 05.08.2020 and it is under

process.

6.0 Suggestions:

1. Appropriate Penal action shall be proceeded with respect to
illegal quarrying of Rough Stone and topsoil by the quarry
owners Thiru.Kasiviswanathan, Thiru.Selvakumar and misuse
of transport permit by Tmt.Lavanya as per Rule 36(A) of
Tamil Nadu Minor Mineral Concession Rules, 1959.

2. The quarries shall be directed to pay compensation assessed
on the violation of excess mining. The assessed amount shall
be recovered by the Revenue Divisional Officer.

3. Instruction shall given to all the lessees to maintain proper
fencing and sign board in the quarry area as well as closed
mines, which are not in operation.

4. Proper Green belt shall be developed around the mine area.

5. As per the report of the Ground water department, it is
understood that ground water level is not affected. However,
it is mentioned that the ground water level in the area is
around 18 - 20 mtrs. So the depth of mining activity shall
restrict accordingly in order to maintain the ground water
table.

6. The Tahsildar, Valapady has reported that, houses situated
within 300 meter radius from the quarry areas are
unapproved and located as farm houses. Based on this report,
it is ascertained that as per Rule 36(1-A)(a) of Tamil Nadu
Minor Mineral Concession Rules, 1959 , there is no
inhabitation sites located within 300 meter radius from the

quarry fields annexed as Annexure-13.
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It is submitted that, after monitoring Pollution measures in
the quarries and crushers final report of the committee will be
submitted before the Hon’ble NGT (SZ), Chennai.

It is therefore most respectfully prayed that, this Hon’ble
Tribunal may be pleased to give short term adjournment to file final

report before the Hon’ble National Green Tribunal (SZ), Chennai.

(- ﬁ@//wn%/f' \\ \\/\, 5
C.Palpandi .

SCIENTIST - ‘D’

MoEF& CC, IRO S(F:{I'ERN?IKS”Tm_a\rD,
CHENNAL

CPCB, RD CHENNAI.

s}

(/
1 - 5 N s
fons < V.

P. Balamadeswaran V.Gopalakrishnan

Page No. 43

(Expert Member, SEAC) DISTRICT ENVIRONMENTAL ENGINEER,

ASSISTANT ENGINEER TNPCB, SALEM.

SEIAA, CHENNAI.

R.Jayanthi
DEPUTY DIRECTOR
GEOLOGY AND MINING
SALEM.
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VERIFICATION

I, R. Jayanthi, D/o. T.Rangasamy, Nodal Officer to the Joint
Committee / Deputy Director, Department of Geology and Mining,
Salem District do hereby verify that the contents of above report

are true to the best of my Knowledge through records.

Verified at Salem on this 16" day of March 2022.

-V

Nodal Officer to the Joint Committee/
Deputy Director,
Dept. of Geology and Mining,
Salem.
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) . Mineable )
o ) Area in Depth in| Volume Gravel in
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ANNE xUREEIGNO. 46
APPLICANT:

Tvl.SRI PARASAKTHI CRUSHER Pvt Ltd.,
P.BASKARAN (Additional Director),
VADAGAMPATTI VILLAGE ,
MASINAICKANPATTI,

VALAPADI TALUK

SALEM DISTRICT.

LEASE APPLIED AREA:
SENO  :243/1(Part)
EXTENT :1.37.0Hect
VILLAGE  : MASINAICKENPATTI, /
TALUK  : VALAPADY,

DISTRICT : SALEM. i

INDEX
MINE LEASE AREA

FMB BOUNDARY
BOUNDARY POINT
INTERMITTED POINT

APPROACH ROAD

QuEadllL

EXISTING PIT

Preporeﬂd By:

R/ -

P.VENKATESH, M.E.,
MINE SURVEYOR
INDIAN GLOBAL SURVEY
No.214, 5th main Road, Anjenaya Block,
Bellary Road, Bytarayanapuram,
Bangalore — 560 092.

Checked By:

| DO HEREBY CERTIFY THAT THE PLATE
HAS BEEN CHECKED BY ME AND IS CORRECT
TO THE BEST OF MY KNOWLEDGE

Dr.S.KARUPPANNAN,M.Sc.,Ph.D.,
GEO TECHNICAL MINING SOLUTIONS

(NABET . Accreditation & ISO Certified Compnay)

No.1/213-B, Ground Floor, Natesan Complex,
Oddapatti, Collectorate Post office,
Dharmapuri — 636 705. Tamil Nadu, India.
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ANNERUORE ‘pgge No. 48 -

Etlslmghl[ vall

.Qq'w &1301 ‘xqm\Uf{

S.F.NO:199
- __ssg

A il als S
A B, Area L684Sqm X D3/

EXISTING PIT -

EXISTING PIT - 11

NON LEASE AREA PIT [/

//' et
............ i
7 oA T o . / Nl
¢ \__ Existing'Pit L:-.well S F-NO: 1 99
N -5"‘7[4\ P _Pi Aeéa 4102 Squm X D10m
g
N
Y.
( ..... TOTAL EXCAVATED AREA
L Mineable [Residual
N ¢ SPOTLEYH o ) Volume ;
‘Q/ V4 ot Existing Pit Eap— Resources | Top soil
\Q f ‘ inCBM |in CBM
¥ EXCAVATED | 5786 5786
e I 74 LEASEAREA | 43654 | 43654
\/ Ll /V EXCAVATED 1301 1301
B W ﬁ"';‘,w \ l\, NON 5216 5216
O TBZ por S 1 TOTAL 55957 | 48870 | 7087
1‘%7# :
EXCAVATED LEASE AREA
Mi bl
T Areain |Depth in| Volume Relsr:)zarcees Residual Top EXCAVATED NON LEASE AREA
sting Pit Leve > . :
. (Sq.m) (m) In CBM i CBM soil in CBM — Area in  |Depth in| Volume l:’lmeable Residual Top
sting Pit Leve esources |
I 4102 1 4102 = e 4102 (Sq.m] [1'1'1] In CBEM in CBM soil in CBM
I 4102 G) 36018 | 36918 : T i e 301
I 1654 4 9780 il TOTAL 5 6517 | 5216 1301
TOTAL 10 49440 43654 5786

APPLICANT:

Tmt K.NEELA,
W/o.M.KARUNAN,
D.No.5/156, EB COLONY,
MASINAICKENPATTY,
SALEM DISTRICT- 6361 (ﬂ

LEASF APPLILD ARLA
S.F.NO : 199 (PART-1),
EXTENT  : 1.00.0Hect
VILLAGE : MASINAICKENPATTI,
TALUK : VALAPADY,
DISTRICT : SALEM.

INDEX
APPLIED LEASE AREA
SAFETY BOUNDARY
APPROACH ROAD
TEMPORARY BENCH MARK
CONTOUR LINE
RESiDUAL TOP SOIL
SHRUBS
EXISTING PIT

ROUGH STONE

SURFACE PLAN

PLAN SCALE 1: 1000

1B 0BBRRNI

Prepared By:
P
P.VENKATESH, M.E., f
MINE SURVEYOR
INDIAN GLOBAL SURVEY
No.214, 5th main Road, Anjenaya Block,

Bellary Road, Bytarayanapuram,
Bangalore — 560 092,

Checked By:

| DO HEREBY CERTIFY THAT THE PLATE
HAS BEEN CHECKED BY ME AND IS CORRECT
TO THE BEST OF MY KNOWLEDGE

Dr.S.KARUPPANNAN,M.Sc.,Ph.D.,
GEO TECHNICAL MINING SOLUTIONS
(NABET Accreditation & ISO Certified Compnay)

No.1/213-B, Ground Floor, Natesan Complex,
Oddapatti, Collectorate Post office,
Dharmapuri — 636 705. Tamil Nadu, India.
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SFENO:218 EXCAVATED LEASE AREAMineame
o . Area i Depth in| Volume Residual T |
w3 24 9.4m RERERERn [:-*,q',]mz1 :]r;] In CBM R::"é';::s :0: i M APPLICANT: :
P : o3 ] Ty oy THIRU.T. KASIVISWANATHAN,
/ i 2726 14 | 38164 | 38164 S/0. THANGAVELU UDAIYAR,
- 0 3385 | 3385 3385 KASI NAGAR,
/ It 3385 19 64315 64315 o MASINAICKENPATTY
/ TOTAL 108590| 102479 6111 . d
/ SXCAVATED NOK LEASE AREA VALAPADY, SALEM DISTRICT.
f Existing Pit Level Area in Depth in| Volume RN:::IT::-Z Heisi.dunl"l'op i LEASE APPL]ED AREA-
/ (Sq.m) m) [ menm| O fsoilin CBM S.F.NO © 219 (PART)
& : T EXTENT  :2.00.00 HECT
‘ : % % 1!1 1:;‘" '19 2;228 “7_'953 i VILLAGE : MASINAICKENPATTY
S.F.NO:220 9 " n poe i o TALUK : VALAPADY
PattaLand = M 381 T T 360 DISTRICT : SALEM
]@’ ] 381 14 3934 3934 _
/- TOTAL 37645 35626 2019“__“ INDEX
ks / Existing PitLevellV g NO:2 |9 " MINE LEASE AREA [ — —]
@/ _ Pit Area 266Sq.m X D15m m@ .
3/ S.F.NO:219(PART) O3 CT SAFETY DISTANCE ~ [——]
/ EA L
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e . || Existing Pit L, evel 1= i -
/ [P 1" Pit Area JESSsq m X D20m | Ay
| S.ENO:219 Existing Pit Level-V CHE L L | / —— REVENUE STONE -
e Pit Area 28184.m X DISm L \ L3 ngn, Okl Jim

_Lgé_n({)s EXISTING PIT
f L @: CONTOUR LINES
/ & ROUGH STONE [ s s

SURFACE PLAN r"

SCALE 1: 1000

TOTAL EXCAVATED AREA

Volume | Mineable |Rosicus! f/ | ~ 7 $EN0:230 Prepared By:
Existing Pit Resources | Top soil | / . ", PATTA LAND
I | ol \3
nOEM o e |in o 7 . o \Q/JK/

) B AN
EXCAVATED | 6111 6111 ) / / /’/ e L EXISTING PIT - I |atigseese pﬁi’é"éﬁi"ﬁv gél-:..
LEASE AREA | 102479 | 102479 VAR \g\_“_‘ L /./'" _ INDIAN GLOBAL SURVEY
EXCAVATED | 2019 2019 e~ S T mi EXISTING PIT - 11 No.214, 5th main Road, Anjenaya Block,
%?m‘r:‘-x /()f“” N Bellary Road, Bytarayanapuram,
TOTAL 146235| 138105 8130 / Checked By:
| DO HEREBY CERTIFY THAT THE PLATE
S.F.NO:229 HAS BEEN CHECKED BY ME AND IS CORRECT

TO THE BEST OF MY KNOWLEDGE

i
Dr.S.KARUPPﬁNNAN,H.Sc..Ph.D..

GEOQ TECHNICAL MINING SOLUTIONS
(NABET Accreditation & ISO Certified Compnay)
No.1/213-B, Ground Floor, Natesan Complex,

Oddapatti, Collectorate Post office,
Dharmapurl — 636 705, Tamil Nadu, India.
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i

GLOBAL SURVEY

-—AE.—.

| (
F e \.y’“‘ “L_‘ /
MINE SURVEYOR

INDEX

MINE LEASE AREA

Bangalore — 560 092.

SCALE 1:1000
P

INDIAN
No.214, 5th main Road, Anjenaya Block,

: VALAPADY,
DISTRICT :SALEM,

: 199/1(Part)
: 3.00.0Hect

VILLAGE : MASINAICKENPATTI,

Bellary Road, Bytarayanapuram,

SURFACE PLAN

| DO HEREBY CERTIFY THAT THE PLATE
HAS BEEN CHECKED BY ME AND IS CORRECT
TO THE BEST OF MY KNOWLEDGE

197, GOKULAKRISHNA SALALI,

LIC COLONY,

Mr.K.SELVAKUMAR,
S/0.S. KANDHASAMY,

LEASE APPLIED AREA:

APPLICANT;
SALEM DISTRICT.
S.F.NO
EXTENT
FMB BOUNDARY
BOUNDARY POINT
INTERMEDIATE POINT
APPROACH ROAD
REVENUE STONE
EXISTING PIT
Prepared By:
Checked By:

TALUK

PLATE NO-II
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Dr.S.KARUPPANNAN,M.S¢.,Ph.D.,
. CEO TECHNICAL MINING SOLUTIONS
(NABET Accreditation & ISO Certified Compnay)

Oddapatti, Collectorate Post office,
Dharmapuri = 636 705. Tamil Nadu, India.

No.1/213-B, Ground Floor, Natesan Complex,

in CBM
10896
10435
21331

Top soil

CBM
43584
41740

BE324

Rock on

156525

Mincable |Weathered|Residual

in CEM

151000

Re source

10896
43584
151000

10435
41740

414180 | 307528

Valume
In CBM
156525

TOTAL EXCAVATED AREA

EXCAVATED
LEASE AREA
EXCAVATED
HON
LEASE AREA
TOTAL

Existing Fit

10435

CBM
10435

Rock on |Topacilin
CBM

41740
41740

156525

166525

Mineable [Weathered| Residual

Resource
in CBM

10435
41740
156525

208700

In CBM

(m)
1
4
15

EXCAVATED NON LEASE AREA

10435

Area in |Depth in| Volume
10435
10435

TOTAL

(Sq.m)

Existing Pit Level

10896

CHM
8408

2488

33632
9052

43584

M

Mineatle |Weathered| Residual
Resource | Rock on |Topsoilin

in CBM

24880

120120 | 126120

2488
DO52

24880
205480| 151000

In CBM
8408

33532

tm)
15
4
10

4

EXCAVATED LEASE AREA

[E]

Arcain |Depth in] Volume

8408
8408

a4
2488

[Sepm)

TOTAL

Exipting Fit Level
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S.F.NO:241/1(Part)

PLATE NO-II R, [

APPLICANT:
THIRU.B.GOKULNATH,

S/O. P.BASKARAN,

No. 100NA, MEENANGKADU
MASINAICKENPATTY, VALAPADY,
SALEM-636103

LEASE APPLIED AREA:

S.F.NO : 241/14 (Part)

EXTENT  :1.00.0 HECT
VILLAGE : MASINAICKENPATTI
TALUK : VALAPADY
DISTRICT :SALEM

L%H 0 1 INDEX
A
10 APPLIED LEASE AREA ——
SAFETY BOUNDARY —
Existing Fit Level-I
E = Pit Area 276 Sq.m X D7m 10.0m g APPROACH ROAD
oi10.0m o
y n
B TEMPORARY BENCH MARK "i.
. —7F 1 CONTOUR LINE
o T
o S— S Oz RESIDUAL TOP SOIL
5 .
6
SHRUBS T
EXISTING PIT m
ROUGH STONE J
EXISTING PIT - I
EXISTING PIT - 11 SURFACE PLAN
PLAN SCALE 1: 1000
EXCAVATED AREA Prepared By: /
) . Rough ,
. o . Area in Depth in| Volume . Residual Top E .
Section | Existing Pit Level (Sq.m) (m) In CBM st(():rngn soil in’ CBM ? \9_\.
P.VENKATESH, M.E., |
I 278 1 278 278 MINE SURVEYOR |
I 278 6 1668 1668 i INDIAN GLOBAL SURV_EY
XY-AB - - No.214, 5th main Road, Anjenaya Block,
- 213 1 218 o 213 Bellary Road, Bytarayanapuram,
1T 213 8 1704 1704 —mem ' Bangalore — 560 092.
TOT 37 491
= i i = Checked By:

| DO HEREBY CERTIFY THAT THE PLATE
HAS BEEN CHECKED BY ME AND IS CORRECT
TO THE BEST OF MY KNOWLEDGE

Dr.S.KARUPPANNAN,M.Sc.,Ph.D., |
GEQ TECHNICAL MINING SOLUTIONS

(NABET Accreditation & I1SO Certiflad Compnay)

No.1/213-B, Ground Floor, Natesan Complex,
Oddapatti, Collectorate Post office,

Dharmapuri — 636 705. Tamil Nadu, India. ‘
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Existing Quarries in Masinaickenpatti

s

¥
SL Regional
Name and adress of the lease | Located of the lease Present Status Remarks
No. Water Level

Tmt.D.Lavanya W/o.Selvakumar, = Quarrying operation | 15m - 20m

1 IDoor No.141/56, V.M.R.Naggar, Mas:S:;:k:Epaﬂy : is above Ground | BGL (Below |Water Level is not affected.
Meyyanur, Salem - 636 004, e Level Ground Level)
Tvl.Sti Parasakihi Crusher Private
Limited, represented by its 1.At present the Water
Managing Director OMECRCIRIG S e
Thiru.P.Baskaran, S/o.Palaniappan, | Masinaickenpatty, g op : : 2.1f there is no further

2 e 18m above Ground | BGL (Below :
Varagampatti village, Valapady quarrying operaton, the

i : Level Ground Level) :

Masinaickenpatti Post, water level will not be
Valapady Taluk, affected.
Salem District.
Lféﬂ%ﬁ-?:eéag’\fé&i::rmm, Masinaickenpatt Mining operation s | 15m -20m

3 OUL I DS PAY, 1 18m above Ground | BGL (Below |Water Level is not affected.
Masinaickenpatti Post, Valapady Level Grotnd Level)
Salem -636 103,
Thiru.G.Gokulnath,S/o.P . Baskaran,
];'(;513 01?;%2?:2 e Masinaickenpatt Mining operationis | 15m - 20m ’

4 ] i ; Pay, | 18m above Ground | BGL (Below |Water Level is not affected.
Masinaickenpatti Post, Valapady e Gionad Leval)
Valapady Taluk, el il
Salem -636 103,

o

f

Assistant

% 02l (2
ctor{G),PWD.,
Ground Water Sub Division,

Salemn-7.
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\

] Industries - Mines and Minerals - Tamil Nadu Minor Mineral Concession Rule;,
| 1959 - Rule 7 amended to collect the cost of the minerals used for bonaf;t:hg
public purposes apart from Seigniorage fee - Cost of the minerals fixed for

| year 2017-2018 - Orders - Issued.

-
——— s e e e i
. e o e e, e e e A M S e

£ Industries (MMC.2) Department

-

Read:

w- (D) No.107 = Dated:06.07.2017
o 3 ML Copeflaninn — el 22, sy
‘: .F_} ) | e e A e ea el R R .'.T.P."'I" @@)ﬂl&l’@ﬂﬁ %W@"zo'q’s e

1. G.O. (Ms) No. 168, Industries (MMC.2) Department, . .
Dated: 18.09.2012. :

2. G.0. (D) No. 89, Industries {MMC.2) Department,
Dated: 02.07.2013. ' -

G.0. (D) No. 12, Industries {MMC.2) Department,
Dated: 01.02.2014. :

G.0.(D)No.137, Industries (MMC.2) Department,
Dated; 10.09.2014. :

G.0. (D) No. 214, Industries (MMC.2) Department,
Dated: 03.11.2015.

G.O. {D) No. 27, Industries (MMC.2) Department,
Dated: 24.02,2017. '
From the Commissioner of Geology and Mining Letter
Rc.N0.10197/MM6/2012, Dated: 19.05.2017. '

9%

N o o o b

ok gk ok H ‘ /

ORDER:

In the Government order first read above, the Government has amended
Rule 7 of Tamil Nadu Minor Mineral Concession Rules, 1959 so as to enable the
Government to collect the cost of the mineral along with seigniorage fee In
order to avoid misuse of the concessions extended for bonafide public
purposes under the said rule. Further, a Committee was constituted consisting
of the Commissioner of Geology and Mining, the Chief Engineer (PWD) and the
Chief Engineer (Highways) to arrive the cost of the minerals at quarry site and
o recommend the zame to- tho Government s0 as. to include ‘the «<ost cfhithe -
minerals in the future concessions to be extended to user Departments under
the said Rules, -
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2
rders gecond tO fifth read above, tn,
2012-2013, 2013-2014,

ernment
g for the years

-' minerﬂls

ed t
e ectively.

d 2015-2016 resp

éovemhent
2014--2015 an
3. Inthe Government order sixth read above,
the cost of minerals for the year 2 16-2017 as follows:
£ th Cost of the
Cast af Tk Mineral

name of the Mineral (per load of 6
(Per cu.m.) cu.m.)

Si. No. Minor Mineral
e ” (in Rs.) ~ (inRs.)

the Government fixed

(1) (2) (3) (4)
1 Rough Stone 325.00 1950.00
(Only Raw . L
e e, fpEE— Material) '
L s 7 2
3| Earth / Savudu 81.00 486.00 |

4. 1In the letter seventh read above, the Commissioner of Géology and
ng of the Commissioner of

Mining has informed that the C i
Ge s the - ommittee consisti
ology and Mining, the Joint Chief Engineer (Irrigation), pwD, WRO and the

= i i Mgl
c:rﬁ’set;zttzgdhﬂfdﬁngineen Construction & Maintenance, Highways Department
1959 has su eg :IUIE 7 of the Tamil Nadu Minor Mineral Concession Rules

ggested the following rates as the cost of minor minerals excluding

seigniorage fee at the quarry sites for the year 2017-2018:

Cost of | Cost of the
Sl. Name of the } the Mineral (P.(:ar
No.| Minor Mineral | Mineral Load of 6
(Per cu.m.)
| cu.m.) J |
. (Amount in Rupees) f
La (2) 3) .- J-(J'4) .
i, ?ough Stone : :
Only Raw 371.00 -
i _ 0 2226,00 |
2. | Gravel 154.0
.00 :
3. |Earth / Savudu 91.00 gig'gg

5. The : :

Commiitee and goever nment carefully examined the recommendations of the

has decided to incrEEFOPO;a! of the Commissioner of Geology and Mining and

. rates fixed for the ye:? _‘Eoﬁlfﬁraztgijfog tlg;z minerals at 15% over and above the
. Mot in

and also rounding them to next hiher te% ?l?;:ég ment Order sixth read above. .




I Page Ko, 59
\v
3
6.  Accordingly, th
+ ! e Gov i
he minor minerals excluding Sef]frnmo.nt fix the fo
1017-2018 for the leases g 1 0M039€ fee ay tho qd 2LeS 5 the cost of
| ;mended rule 7 of the Tami| Nadeu &gﬂnted In the yga(rwgtr)??s;;m Ry
nor Mineral ¢ -2018 under the

it

| _T\ oncession Rules, 1959;
| | Costof ]
the Cost of the w
N'ame of the Mineral Mineral (Per
Sl | Minor Mineral (Per Load of &
No. cu.m.) cu.m.)
(Amount in Rupees)
| (1) (2) (3) @)
1. | Rough Stone
(Only Raw 380.00 2280.00
Material) .
2. | Gravel 160.00 960.00
= 3. | Earth / Savudu 100.00 600.00

4 7.  The rates fixed by the Government at para 6 above shall take

8. This order issues with the concurrence of Finance(Industries)
Department vide its U.O. No,28955/2017, Dated 06.06.2017.

(BY ORDER OF THE GOVERNOR)

ATULYA MISRA
PRINCIPAL SECRETARY TO GOVERNMENT

\)Tf;e Additional Chief Secretary to Government,
Highways and Minor Ports Department,
Secretariat, Chennai-9.

N The Principal Secretary to Government,
" public Works Department, Secretariat, Chennai-9. )

The Chief Engineer, -
' public Works Department, Chepauk, Chennal-2.

The Chief Engineer, (5
Highways Department, Chepauk, Chennai-o-

The Commissioner of Geology and Mining,

Guindy, Chennai-32. - ~d Mining).
Al the District Collectors (through Commissioner of Geology and Mining)
Copy to: ‘ 9.
O/o. Hon'ble Minister (Industrles), Chemﬁi; st
. finance (Industries) Departmfnéhg“igi‘; ‘ s
‘ ment, ‘ O
i Depar‘;} Forwarded / BY ot il SECT‘?SRJ OFFICER
oV



™\ vip
g QUar s

G 6 10 SR

G.C. {Ms) No.183

B ow K o

From the

ORDER:
The Netificatio

Goverament Garzettee Extraordinary, dated 28.12.2017

- Minor Minerals - Amendment to the T

1o Rules, 1958 -

The Works Maneger,
Notfieation in the Tamil Nadu Government Gazette Extra

supply 25 copies of the Notification to this department
and Mining, Chennai-22 and to all District Collectors.

Director,
Department, is requested to send
this order to the Works 'Manager,-Govemment Central Pre

2 The

irr the Tami adu

publishing it in the

To

The Director, Tomil D
e commissioner of

The Managing Director, Tami
(through Principal Conservator ok’ Forest), Chennai -15.

All District Collectors,

All District Forest Officer,
The Accountant Gc_aneral, C

Copy to!

The Public Works
The
The Law Department,

All Section in Mining w
The Industries (OP.IT) De

SF/SCs.

____________——-?—L

The Works Manager, Government Central

Department, Chennai-9
Finance Departmern

ABSTRACT

Natificetion — Issued.
Industries (MME.1) Departnient

s

|

I
£
v e 20 i i i

AnneExveE-— | oPage No/60

amil Nadu Minor Mineral

Dated: 28,12.2017
Gomefiten ), wriaf! 13,

" et @bmﬁ &, 00 () ~2046

l

G.0.iMs.) No.157, Industries (MMC.1) Departrent, dated 25.5.1
G.0.(Ms.) No.81, Industries (MMC.1) Department, dated 23,10.2002.
G.0.(Ms.) No.6, Industries (MM8.1) Departmert, dated 11.1.2011.

Read!
598.

Commissioner of Geology and Mfriing, Letter Rc.No.1068/
LC/2014, dated 25,09.2017 and 10.10.2017. |

-0- i
!

n appended to this order will _be\

published in the Tamil Nadu
‘and in the District Gazettes.

Government Central Press, Chennai-79, is requested to publish the

B

Tamil ‘Devélopment ang
the Tamii Translation

t ette and to the

District G "a;eﬂg'immédlately. |

(BY ORDER OF THE GOVERNGR)

irdinary, dated 28.12.2017 and
nd Commissioner of Geology

Information - (Transiation)
f the Notification appended to
ss, Chennai-79, for publishing
ollectors of all Districts for

TULYA MISRA :
PRINCIPAL SECRETARY TO GOVERNMENT

Press, Chennai-T9.

evelopment & Information Department, Chennal-9

Geology and Mining, Guindy, Chetnai-32.

hennai-18.

t, Chennal-9

Chennai-9
ings, Industries Department, Chennal-9.

partment, Chennal-9.

// Forwarded / By order /1

| Nadu Minerals Limited, Chegauk, Chennai-5.
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APPERDIX
NOTIFICATION

(1) and (1-A) of section 15 of
net, 1957 (Central ‘Act 67 of
following amendments to the

| In exercise of the powers conferred by sub-sections
the Mnes and Minerals (Regulation and Development)
1957), the Governor of Tamil Nadu hereby makes the
Tamil Nadu Minor Mineral Concession Rules, 1959,

In the sald Rules,-
) i rale 8, in sub-rule {6),
expression - “which s payable at 10%
whichever is:greater”, the expression "
amount orten thousand rupees whichever

¢ fexpression. “The amotnt|of
only)"shall be substituted;

a-Appendix shall be

| Nﬁgfér" o Name.of the Minof Mineral
' { Building and ‘road construction.
| granite e s e
| (a) Rough stones including Kharidas and bouls
1 {b) Size reduced {broken or crushed) matetials
' including ‘metal jelly, .bail'astl,',miiiilstone _;anq har
| chakais;and . e
(c) Laterites. ;
#"—

stones other tha




2 | GRANITE

{2) Black granlte

Page’Ng%'Q

e ST

13,859.00

{b) Red Pmk} Grey, green, Whlte or {
el mu1t| r:oloured gran_t
- Suitable. for USE as ornamen

i thes

tes orany jther: rock
tai ang dacoratwe

cainured . '.-2_;321.{:'_'_90 :

~ stones.

Ordi mary Sand

3 Serial.
i Number

90

. iFnr inera

S-to:?

| seigniorage Feg”.

R Fmr rminerals Spemﬂﬂd 'm -Sl
{iindertheheading = - .
‘A Sexgmarage Fee s i

3 o a”

| herein Saec i ed

ether mmnr minerais not
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C. DEAD RENT -y e
- i —~—T" " TRate of Dead
rent pet i
Seriel |
¢ _ Name of the Minor Mineral hectare ges |
| Number { { annur
(in Rupees)
) @ ARG L
3 For minerals specified in Serial Mm?‘”_ 22,500.00
| 2 (a) under the heading “A. gergnimage Fee’ AL
2 IFor minerals specified in Serial Number e
2 {b) under the heading A, Seigniorage Fee” .. SR
3 {Fm minerals specrﬂed n Senal _N_ ;
|1, 3and 5 under the headmg
‘Fee ' %
4 { For mmEra'Is spe
| 14, 6 and 7 under |
B
| seriai
;_'?Numbe_r _
(1)
e
2

ffoue ﬁj:c:py;v T i

| PRINCIPALSE
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ANNEXURE — | 2 fF .

S @ILIL] [BIT Qi

RN i T HIHGT  HU15 S [Py

QI mL &, qaﬂu_'i]ujs? LOPMILD

QUTPLILIMIG. ., sFeULH, - o
Shn e ai@meui gpewithy 2053/ wohleeu/ wordl wrgn ¥

.5 sTanC5Y12022/ 44 praily 03.2022..
9] Lbew Lo fi,

Qumwar: sl PP SIwsD - Apeims  saflioh - Gaevlh
LOTQUL L ID — GUWIPLILITIY QUL L LD - LOWSFBTUISSHETLIL Iy SHIPTLDLD
- S LpSTIILILIST  eTaTLAIT  LOTERTLIGID L&D  STLILITWILD
aupshd etewl211/2021(52) -y eupdshe Geriguul L g -
QUMTpLILITly il L 1D onfFpriseaiuL g SPTwogHlad @ bHend
o o euppmisLILL (hatarg) Cuopuly  Shrngdle 300 B
G PPETe) hehel  BIGHMNGHBLUILIL 1 afl (b LOGHGOT &h G /Sl IT 1D
BHGLD  LOPDILD  PSHBTIIL ST RUHGHT DB T LIS SPIGHH
oPlsme Comfliugr - Plsme I@ILILY SO - Gm_iurs,

urimar: 1. gt @Quiagpi Yol wppis sgrisggienn Caewd
anigeilai  B.5eranr1242/2021/seihown-4] prai 18022022,

2. ‘erfiluuc iy emarTwl Spuiairari ypbems prarll03.2022,

Goeutd LOTGUL L Lh eumMpLILITly oML L rFpruisboseiuL g SPrwsha 6 gamiflsean
QuwedLnyeisred LTELL gpubaigis Gnfalsg wreaiumn Usemw Gruurwm GCleealmar
Shp ypaflutivet  aaiuaEned anpsd G@ripuul L g Gsm_ifurs urimaiulled) &I eI
wreniuenis  Usenin  Siuuruin  anpsg oent.211/2021(52)  openent  prei.30.09.2021ai1g
iy Gualmar BPuwerh Qouig oflsms switdlss o gagel vl ger  Cuiflod
urieney le0 ordpruwisseiii . Symwsded 300 WL LT & PpaTay SHehar qg.vm}afemfldﬁﬁuulﬁl_
afl (y @IS/ ST  BSHD  pDIh  WEHALL s Ggriurs SPlbame GariluwHei
Guiled wriemal 200 &AL g eugbeuTul  Spuieirani  seflggiarar Pl uilei

Oy LI ulley stargl o pPleenmuilener &pssest_aumml & i LiLEgis0sTaialGpe .

-

1. OIS enTet &G el

yo | euemasury | Gorgs o@ingl | afpsaflar | o flawwrart | Geairilsafledusn b

Ql.eT
awi | erewi aflaw gy Gupp aflugd / Qs & er af h & ar
GuaT 1D LigLiLy S65T e ID DI LD B af T
grpip (151 1_ir)
19971 ST mI 49.83.0 1.00.0 1) &rirsr QWIBLOT O &/ 1928 16 1 i

afih Qs grewga il

Page,No. 64
-6l —
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H

2) gria | Gou giGamur 210 B
aflh @ B/
glenga midl
3) &g @Crar &/ 275 B
af y G Lypestl 5
199/1 6T M 49.83.0 1.00.0 1) alledeney | Gy iorar &/ 172 B
af h @ grengamid
5) allevenav | Gou gomiGanmLim 190 B
afih O 56
grangsmdl
6) alleme | uph Cagal @&/ 270 1S
allh Glr Lipesi]
2 Qaevai@Lori &Gl
o | euanaLmh Qo g g o@ingl | aflpsall | o flewwirari @ a1 fasaflekm Hg!
crawt allav g rewTid Glupp ai eflugih G\Liwsir & @ =  afpaai
gLy [ et 1o D@ IOpGIOTAT SMPLD
; (B i)
19971 | @i 49530 3.00.0 1) siia | wiGgevaar | @erriluiler igiwgl
aflh EAIN] Gupp upLiLie
& HBHFMLH B LD b T GG
199/1 | @armi 49.83.0 1000 2) aGeomraast & | @auriuilar oigingdl
| aflavenad GOu sppord | Qupp wpLidled
afih DI @ LD G T aT1
3 Can@adprd HeOGai]
L atemsLITy | GUoT GG gl | afh s afler 2_iflemiowim ani Gaunifla aflask
eresT allaoggewrid | GLIPD aflugid / QWi e - | pg1 ofpasar -
LIpLiLj &6l 60 LD D] GOLD bl @ e
gmpd (LB i)
241/14 | gyevi m1 7035 1.00.0 1) grige afiy | LpeiliiieT 1874 16 11
H/G\L
Glumesi g mifl
24114 | @esi 1 70358 1,000 2) anig ally | LTGbLoTer &/ 1786 161 1L
Gy
GUL &r LDGUUT &l

65
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uperiaL et

Page=No.
[ 241714 [ geig 7035 1.00.0 3) smig aly | giewpardl &G | 174.8 Bl L i
24114 | wesipy 7035 1.000 4) sria aly | weor &G 173.8 B i
4 &lavi @TLILIGoT
5 241/14 | geipi 7035 1.00.0 5) gmig afly | Gaswai &/GIL H2.7 i
QWi evi @i F 1)
24114 | @eim 7035 1.00.0 6) pris ally | Caralpsei &/ | 95.6 B L
6 Gl
(pafluiiiLiar
241/14 | @eipy 7035 1.00.0 7) gria aly | FAeiarzied @/ 38 16 i
7 Gl
GL L LpetiiL
LiGot
s | 24114 | gaipi 7035 1000 [8) gria ol | pwoel pou |36 B d
Glimevi @i i)
24114 | v 7035 1.00.0 9) e aly | Qeumiat_rageotb | 71 BL L
9 : &G\
<3 GOV GO0T T LOGWGVLI
MLl ]
241111 | @i 7035 1000  [10) snia yaGarevadl | 1774 B i
10 afiy &/QL
& avflorim & exi
24114 | @aipi 7.035 1.00.0 11) @sriro 1% B Gevi b/ 135 16 i
T afy G
Flevi ot LIGmL_ Wi
il
T 241/14 | ey 7035 1.00.0 12) grire Quilwemid @/ 183 161 11 7
12 af Gl
DILPSNILILI 65T
241/14 | gevimi 7.035 1.00.0 13) snia gmihprHer & | 187 B i
13 afp @l
Flovi oo LienL_ i
¢l
14 24114 | gerp 7035 1.00.0 14) allsvenao rall 5/ 123 161 i
afih 6)¢h 6V I 6)) GOUTL_ T
241/14 | ey 7035 1.00.0 15) allevenev gnsyrgei @ | 219 B
15 af(h Gy
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241/14 | @psvi m1 7.035 1.00.0 16) allademev b Cageai b/ 1994 B
16 .
afh Gl aneu gl
241/14 | ey 7.035 1.00.0 17) allaveneo. Ganellpgpwwner | 1944 15 L
17 afih &G
Canrallhsom g
241/14 | germi 7.035 1.00.0 18) allgosmev CGanmallph srm e 1208 1B n
18
aflh SQW g midl
1o | 24111 [ @ai 7035 1000 | 19) aflome | defl gl 1107 B
aflh o o iihl 3
20 241114 | g@aimi 7035 1.00.0 20) 9 a1 Faill /6L 1107 B
afih g Lo T L]
21 24114 | @a@ipi 7035 1.00.0 21) oo | @t &6l | 177.4 b1
af(h Gl avev(IpH B!
241/14 | @esimi 7035 1000 22) oo | Courallpzpmg 876 B
22 afih &/GL
(et lurLiLeot
241/14 | gaiml 703.5 1.000 23) oL | dlarterauet s | 180 i
23 ;
aflh G e gl
241/14 | gaiml 703.5 1.000 24) o e | upwdlaln &l | 183 181 1_f
24 :
af(h G emeu s Hl
25 241/14 | gyesimi 7.08.5 1000 25) allsveneo 1om G e et 2942 1L LW
afip &6 G LILIaT
26 241114 | ¢&impi 7.03.5 1.00.0 26) allvemev FeudhGIont S/ 2732 1B
; afly Gl pmuwsLiLiesi -
27 241/14 | gyoipy 7035 1000 27) &lyms urield /6L 2774 B
afip upastlamil
4.grasHd s
@l | yo [a@msury | oiorss DI GI LD afwa.éﬂeﬁ 2_iflenLowsramiv @eunls afledk s b1
o | erewt allaogpewrin | Fl aflupd / GLiwii & e af hsar
GuT GlLIpD S681 G 1D <91 NLO G e ar
UL gy (LB iT)
243/ | puig g 3.35.0 1370 1) @iarn QoL \y 50 240 1B i
L. , Slavt et LiLievi
1 L{ehenF afih )
2 243/ | rwigy 3.35.0 1.37.0 2) Bnis HRIGITEy »/0L | 2186 B i
1 L] ehend afih Ll &
3 243/ | puigsl 3.35.0 1.37.0 3) s LgCroad B/6IL 224 B
GloumishL_TFeOLD
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Clo a1 61T & 6)) GuT
[

E L Gheny af b
3 243/ | nwigg, 3.35.0 1.37.0 1) sris P st &G 202 1 i
{ Kb i Qunm@_lmr@
. 243/ | rwiggy 3.35.0 1.37.0 5) allooanew (Wm0 $/6GIr | 206 B 1 i
{ Eiasea ofis h hHF T LA
2 243/ | g g, 3.35.0 1.37.0 6) ailsveney andl pngor @/ 202 B g
1 L Ghewe afls O 1o '
243/ | puwig g, 3.35.0 1.37.0 7) ellwene | s iigwenll 6L | 302 T
7 i s of Clow o n arrai 5 a1
H @b U —
243/ | purgg; 3.35.0 1.37.0 §) allaven e QmIpad &6 | 2186 B L i
§ ! UG Shbre i
1 L] @heme afy
" 243/ | rwgg 3.35.0 1.370 9) alladsmav poiwpse 56 | 202 16 &
1 L] hane aflh Fa3l
243/ | pugg 3.35.0 1.37.0 10) o o | grwedmiomn &/ 88 161 i
10 |1 L @hene aly, Ot coymicn apghaps
) 243/ | puwiggi 3.35.0 137.0 1) o e | iong sl 143 b i
1 F:
4 i ol GuUL Fr 1A
243/ | ju gz 3.35.0 1.37.0 12) o ani | grang /Gy 142 181 i
12 @LILIGT
1 L] @hemer af b
243/ | rwigg 3.35.0 1.37.0 13) @i en | QWi omen S0 | 1794 B i
13 , Gleu aienarsay et
1 L] ehany af(h
L
243/ | yuwigg) 3.35.0 1.37.0 14) o ewi_ | &gl rrgan &/ 2448 B i
14 G ;
1 L] Ghena afih W DLR
243/ | ywiggi 3.35.0 137.0 15) @i i |G orer &Q | 1287 1B i
15 - ]
1 LjGhen s afh Gk ok x
2438/ | pwi g gy 3.35.0 1.37.0 16) anemy ASCHav B/ |93 B Li
16 | j
1 Ly @hang afih Shpmz
243/ | puis g 3.35.0 1370 17) an eng Hevrowr LienLiwied | 92.8 B L7
@)
17 | { L] Ghend afy e
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——

” 243/ [ sz 3.35.0 11370 [18) smaop api g H/oIL 189 1Bt
1 L] @hewnd af a3l

243/ | puwi gz 3.35.0 1.37.0 19) Gamrulled | womilusioroest 288 WS

19 | W Camuiled
Gk U LDLITIG =

243/ | pugsi 3.35.0 1.37.0 20 )1 afldh o 4l 2868 1B L
20 ' : et Pl

1 Lj @hemd I L LD m@ﬁlmmuumﬂﬁ

@I LOLIT I
CuopasentL LIl Iq wWedlssi Lilg. g afhsai alloemev al(h sar oL afipsar  nf

afpset ar GUOTHSBLD 53 afihodai 1 LohgI e arert Guogitd D11 L &)IewGwT 4 @ aiflns
erewir.,2,3,56,18,19 wppid 20 oyl Gl GeT Qoevlh L L_ LD &UJSHIDLITIY. @SB LOLD
o @D WILIUL Iy LIEHFTISHISHS o UL L@t Gogiip @eurieniLt S PP DINLIDHGIGT @
Gropaenil_ af(hder WITe| LD LIGHTenGsT alpsarraCGar S aniphEIaTareT. b Glg ulkm LiL] sl
DIGNET B! LD I BIEHTBSLIIL_TS afh &arr&Gel asfrarrew TR LIS Lisssfla 1 et
Oplalss 66T aidGper. Gugpitp  Gropaenii Galniflsanar d‘r{fj;ﬁ]. SreniopGiaTer LI LT
PleomisaarGuIT  DIVODHI  DIPI poHBL L piCursd [Blevmia arfled o GHAOLIL & FILBO®ED
TR LIS Qziflallsgid Qs ai AGpsT . Guogih  @pgI i STl g QIpQUTIL] Db WianT Tt
HDIH B, @auriuilar  auenpLLIL th  wppib  SPTD HEMGBGHHN DB pplest

@mmg’,g@mmqm‘r(}’mm craiuengL uamiay e Qaflailsgids Qs ar HIC e .

GaanLiy] CLops senil _eurpl.’ \ ?v
Y,

N
e

e

Litg. LapTaul L @IUpEITIT <HISIaIGVT G’&mm'f’r’g@a;@ HHAUGIHDBIT B
Lianllb &SI LILILILIL SIDSI.
2uorer L L dlggmeari Goevld DU HETHG HHAIRISHHTH
LIl BEILILILILIG SIDG1.
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UBAUTILL B UISIT I D)@l LD
arifli g

uesiipsaiiiog, Spgr f
Coeoord woreui 't 1hp eumpLivirg  an 1 ib LonSBris et Ly SyriwgHe B e rflser
Qo wiedLI b ugBred Lim gLy apLbaisns Gaflalsg wreniLients Lig enip giuurwiw O eiener
ﬁ?@'.uyﬁrﬂmuum

LOTGRTLIGNLD  LIGraDLd  BrLimin

SIGTLIGUITO)  GUIDS ) Glam gl g Q@riiure  wrimeauio T S8 L
apde et 2112021(52) et prar.30.09.2021 i Litg
Il Gupallmar  pluwerd  Qouig DIPlhend  FioiLiLils s o sagpall viuc L get Cuifled
umrienal 160 ondlprigaaiu . Sprwgdeo 300 1611 i HPPANGY GG AT DB EHNGHLILIL |
of (h weersardlynn  poHHth  wPPILD poaifliiyser Qariurs  oplsma G riflus ghlest
Cuiifled

B0 G Hawhld a0 %

WIFprwssaiuL g &rn

LOPMILD

plioirs,  oi@iaieoflal  ars@epawgh;mgs Qupmith

allFryment  Quwigis  aorg o Plhemaullener BLHBHEVSIL_ QT W)

& i L1 Lg% g1 Qs a1 SC pevt,

Lpeonsiewstei 6O el

Gaun il aflad n e

QST | Lo UGG LIT b Ghor G5 I LD alpsaflenr | o flewowir ari
eni | erewi aflavgy Gl pp aflugid / Qiwri s ai af b &ai
GOOT LD Ly B LD <9I W LD b aT aT
gmyd (B 1_ii)
199/1 ST 49.83,0 1.00.0 1) sinia GILim DT e g/ 1928 161
afh Ol guengsmif
2) pria | Gou ssonCammun 210 B L
1. afiy W &/GW
GIen g midl
3) @niar GGraai &/ 275 B
afh Ol el
19971 Sl 19830 1000 | 4) alleoene | Gliw wrer o/ 172 L
af h O giewpamid /
5) allewenav | Geu somiCarrin 190 B 11
2 af(h 0 /6
SlangFmih
6) allwenso | pwmComaear @/ 270 fa
af(p Ol Lpef)
2 C\FeO G LT &eOG el
ol | Yo | eueaungy Clior g <91 @I Log] afpsafl | o feniowrranm & aumitls aflafkm g
o1 | eTewmst afledFyanrLh Gupp e eflugih Gl s e aflh & ar
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-

et LipLiLy | ani e 1D DienLOpGIET e GIPLD
(16U L)
199/1 | &l 49.583.0 3.00.0 1) pris: | nGgavaiget | @euriluiler S @I
1. afh B/GWL Qupp wyLiiled
& [bh& L DIGNLO[HHIGT T
199/1 | e 49.83.0 1.00.0 2) sCeaiaai g | Gauniuiled o1eindl
2 aflevensv Ou spperd | Qupp Ly
af(h HEMLO 16T O 51
3.QarGOprg HaOGHT
eu. | Ljev aimaury | Gorgs @I ogl | al(h & atler 9_flen Lowrm ewir @auiflaatledkm
6T | ereumi allavgreniid | Gupp allpid / | Qi & e p@I af(hsar
Gl gLy HETEnID 9] 6W LB & @
gmpd (LB 1_ir)
241/14 | gyerpi 703.5 1.00.0 1) sniar afly | upsthuiLivet 1874 16«
/@y
1,
Qimevi gy midl
241/14 | sl 7035 1.00.0 2) s afly | WTGLOOTET %/ 1786 1B 10
2 O
UL & LDGUT GT
241/14 | o 7035 1.00.0 3) oo ol | glegaud a6l | 1748 5L
3 yail
24114 | g 7035 1.00.0 4) priee afly | wevi &6 1738 1B 11
4 | FleviarLiviest
5 241/14 | germ 7035 1.00.0 5) gria ey | Carwar /6L 1127 1Bt
Glim et @i & ifl c
241714 | @aipl 7035 1000 | 6) srio afyy | Garalppar @ | 96.6 B L
6 AF}
upaflwrLiier
241/14 | e m! 7038 1.00.0 7) prie aly | Hetergred s/ 38 B
7 "‘ G
G L L LipestluiL
Ligi
8 241714 | geip 7035 1.00.0 §) srin el | pwmaser sl | 36 B
Qi et gorem il

71
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upeaflwLiLsesi

241/14 | gty 7035 1.00.0 9) srig afy | Qeoumis_roww | 71 B i
AT
9
<D GOTEWT T LOGSVLI
anL_wingd)
24114 | gaigy 7035 1.00.0 10) g 1] ou Cer eroauf] 1774 B i
10 afh % /@y
Festleuin o avi
241/14 | gesipy 703.6 1.00.0 11) snirs: P61 BT Hevl ! 135 1B i
afip (W]
11 . ;
: et rLIent_wird
dl
24114 | gyevipy 7.035 1000 12) mrie | Ofwand @/ [ 183 B i
12 afiy Gl
NP BN L1GoT
241714 | geim 7035 1000 [13) mria InISpTEeaT @ | 187 BLLi
af Gl
13 : ,
et arLient _wirg
ol
4 | 21011 | gaip 7035 1000 | 14) aleme | jall 500 123 BC i
afip G GVG 6] 61T L_ (i
24114 | geim) 7.03.5 1.00.0 15) allevansy Shwinagngat @/ | 219 B i
15 af Gl
(peiflurLivsei
16 24111 | gaigy 7035 1.00.0 16) allvenev upn Comgar o/ 199.4 1 i
afi, Gl maug g '
24114 | gyevigy 7035 1.000 17) allvenpey Carallpmowrar | 1944 L i
17 afh /Gl
Cannallp sy gd
24114 | gaimy 7.035 1000 18) allevenev Canallpaymgd 1208 B i
18
af, /G0 grioamid 7
19 24114 | e 7035 1.00.0 19) alledenav Faitl 3/6W 1107 B e i
‘ol gLl
20 | 24714 | gaim: 7035 1000 [20) miieni. | Fall 5O 1107 B i
afiy I Lo Ll
g1 | 2414 | gaip) 7035 1,000 21) o o1 | geawiwenll ol | 1774 BLLi
allh Gl e 1
241/14 | gevipy 7035 1.00,0 22) o emL Carallpsrmg 876 B i
22 aflh &6
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™

55 | 24111 [@wini 7035 1.00.0 23) o el | Aeieriinet o | 180 B i
' afih G a6 Gl
24 24114 | @sip) 7.035 1.00.0 24) =11 @l upiodlalin o | 183 L
aflp Gl eneu gl
o5 24114 | g pi 7.035 1.00.0 25) alledeneo Lo G ghardrenl frevt 2942 1B
afy $/GW1 LI
26‘ 241/14 | germ 7035 1.00.0 26) allsvemev Flaudheomi @/ 273.2 16 i
afih Gl prwiLiuer
241/14 | eTm 7035 1.00.0 27) &g unieugl &6 2774 S
27 .
afih upevtlem Ll
4.ugnFs g HOGaIil
ar. |y |eumauns | Gorgs oI | af(h & atled o_Mew LOWIT @TiT @auniflsafledkn poi
6T | erami aflewgranrd | @l aflupip / Qi @i af b & ar
cwt Qupp | s«iein 21 a0 Db &1 aF
: gL : gy (W6 ir)
243/ | pwi g1 3.35.0 1.37.0 1) srid: CoL b &0 240 Sl
L. ; lest T LI LIGUT
1 L] €henF afiy
5 243/ | puiggl 3.35.0 1370 2) anian Fmsgre SO | 2186 161
1 L} €henF aflh sppamid
243/ | puagzi 3.35.0 1.37.0 3) @misr LyGoed &/GlL 224 16 L
3 - GlaumidhL_T& LD
g L] @hend alh
F 243/ | mwghgi 3.35.0 1.37.0 4) s upp Hest BI6IL 202 1B i
{ LEbns ko Qi est @1 F Ll
§ 243/ | puwaghgi 3.35.0 1.37.0 5) ailsvbenso o7 uptosmev /ol | 206 1S
%y e ot & [b BT ML
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